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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
souTHtRN zoNE, CHENNAI

Original Application No. 19 of 2023lSZl

IN THE MATiIER OF:

Kotari Muralidhar Babu .....APPLICANTS

Vs

State ofAndhra Pradesh and ors.
.....RESPONDENTS

AFFIDAVIT ON BEHALF OF THE MINISTRY OF ENVIRONMENT
FOREST AND CLIMATE CHANGE IRESPONDENT No. 3l

MOST RESPECTFULLY SHOWETH:

I, Dr. Suresh Babu Pasupuleti, Aged 36 years currently

working as Scientist 'D' in the Ministry of Environment, Forest and

Climate Change (MoEF&CC), Sub Office at Vijayawada, Green

House, Gopalareddy Road, Vijayawada

solemnly affirm and state as under:-

1. That I, in my official capacity of Scientist 'D'in the Ministry of

Environment, Forest and Climate Change, Vijayawada i.e.,

Respondent No. 3 in the above mentioned matter, am

conversant with the facts and circumstances of the case on

the basis of officia-l records, and as such authorized arrd

competent to swear this affidavit.

2. It is most respectfully stated that the applicant in the present

application has alleged massive illegal mining of soil and sand

from the fertile agriculture lands adjoining to the irrigated
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agriculture lands belonging to the Applicant in Kappaladoddi

village of Guduru Mandal of Krishna District in Andhra

Pradesh.

3. It is further alleged that the illegal soil and sand mining

continued without obtaining clearances from SEIAA and

Mines Department. This has caused damage to the Applicants'

fertile agriculture land and irrigation water channels in the

area and has become a threat to the environment, agriculture

and safety of the people.

4. That the respondent Ministry has issued Environment Impact

14th September, 2006 which requires certain projects to

obtain prior Environmental Clearance ("EC") before any

construction work in case of new projects or expansion and

modernization of existing projects or activities. The Schedule

to the Notification details the categories or projects or

activities which require prior environmental clearance.

5. That it is further submitted that all projects and activities are

broadly categorized into two categories - Category ,,A,, and

Category "B", based on the potential impacts on spatial extent

and human health and natural and man-made resources.

6. That the Answering Respondent vide notification S.O. 637 (E)

dated 28.O2.2O14 delegated the power to State Level

Environment Impact Assessment Authority (SEIAA) to issue

show cause notice to project proponents in case ofviolation of

J
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the conditions of the environment clearances issued by the

said Authorities to projects or activities within their

jurisdiction. Copy of the Notification S.O. 637 (E) dated

28.02.2014 is marked and annexed herein as ANNEXURE

R3/ 1.

dated 20.04.2022 states that environmental clearances of all

minor mineral shali be dealt at State level irrespective of mine

2O.O4.2O22 is marked and annexed herein as ANNEXURE

R312.

8. It is most respectfully stated that the Answering Respondent

has issued Sustainable Sand Mining Management Guidelines,

2016 to ensure inter-alia that sand and gravel mining is done

1n

manner, ensure conservation of the river equilibrium and its

natura-l environment by protection and restoration of the

ecological system, to ensure that rivers are protected from

bank and bed erosion beyond its stable profile. Thereafter, in

compliance of direction passed by Honble National Green

Tribunal in its order dated 04.09.2018 in Original Application

No. 173/2018 in the matter of Sudarsan Das us. State of West

Bengal &Ors, the answering respondent has formulated the

new guidelines i.e. "Enforcement & Monitoring Guidelines for

-tv{

7. That the Answering respondent vide notification S.O. 1886 (E )

lease area. Copy of the Notification S.O. 1886 (E) dated

environmentaily sustainable and socially responsible

Sand Mining" (EMGSM-2O2O\ supplemental to the existing

J
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guidelines i.e. Sustainable Sand Management Guidelines 2016

(SSMG-2O16), which focus on the effective monitoring of the

sand mining since from the identification of sand mineral

sources to its dispatch and end-use by consumers and the

general public. Further, this document will serve as a

of the regulatory provision(s) and a-lso highlights the essential

infrastructura-l requirements necessary for effective

monitoring for Sustainable Sand Mining. A copy of the

Enforcement & Monitoring Guidelines for Sand Mining, 2O2O

prepared by the Respondent Ministry is annexed herewith and

marked as ANNEXURE R3/3.

9. That it is respectfully submitted that State Department of

Mines and Geologr is the nodal authority in the State for

dealing with the allotment of mining leases under the Mines

and Minerals (Development and Regulation) Act (MMDR Act)

and is entrusted with the enforcement and regulation of

mining operations in a State including illegal mining and

Respondent Ministry has no roie to play with regard to the

same.

of Mines and Minerals (Development and Regulation) Act

(MMDR Act), the State Government is empowered to make

rules for preventing illegal mining, and transportation &

storage of Illegal minerals. All such mining which qualifies

4

guideline for collection of critica-l information for enforcement

10. That it is humbly submitted that as per the provision of 23(C)
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under illegal shall be dealt with in the provision of MMDR Act

by the concern authorities.

11. That is humbly submitted that, the State Pollution Control

Board is the nodal authority in the State for dea-ling with

cases related to pollution or environment management coming

under the purview of the Water (Prevention and Control of

Pollution) Act, 1974, the Air (Prevention and Control of

Pollution) Act, 1981 and the Environment Protection Act

1986.

12. That in view of the aforementioned facts and circumstances,

this Hon'ble Tribunal may kindly be pleased to pass

appropriate order(s).

o (o"L

DEPONENT
dl. rlfl srq csrAA

ronsffis(eg.lgSs,.gu1eu
,tR? T{irlrt / Govt. of tndia

qadrq qRrdr {ilaq / Min. of Env. Forest & CC
\rdrF $ttr fi{fdq / lntegrated RegimalOftce

rafi rc'rqr / VU AyAWADA.

lrE'i

alr-L}

the above named deponent do hereby verify that the

contents of the above affidavit are true and correct on the

basis of official record maintained by the Respondent No. 3 in

daily course of its business, no part of it is false and nothing

materia-l has been concealed there from.

Verified at Vijayawada on this the 06th day of July,2023.

b

I

o

10, suffi.ffiffiur-ery' 
+srB-6 'd' / sctENTrslD'
ltFkl irri,iFR / Govt. of lndia

s-ildlq qft{dr {rrdq t Min. 0f Env. Forest E CC
reqt t*a oruiau t tntegrated Regional office

1a-qr,r;a / II.IAYAWADA5

VERIFICATION
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qqkrur *r s-{ t'rrfrq
srfuF-{r

l{fd, zt wcEfr, zor+

Er.sn 537(sT).-+dq sr+rq, vqies ( {Rerur) 3rftrt{qq, 1986 ( 1986 or zq) +1 qru z: Err r<d {Gffiqi
or ;rftr 6fd Eq 3'fii 3rfut{cq *1 qrir s 6 qifu iq{ Ffta Ylffi ql q+d{"r (twq) 3rnri{qq, r98o a1 qR : B1
sc-qRr (j) + e$-{ dfrq qrqn rm lfuo ftq'rs €S {q *i frtrqsh qqfqrq qqFnd crfir+{ui (H €s{
gs-d csqq s* ylfurrq ra ,rqr tl ot sm g'rfirfrryi 6p ep-fi erFmfiar * qtd{ cffis{:d qr fm-qr o-erd
q] qrtr qqfq{q q-trqH c1 vrd + 3rk6qrr +1 <w i cfi*fi c€r+6t si qnq qmd its qr0 oG aqlr

re yrd * 3rqh i* dfrq qr+n {rtffd d ti !-qr+r{ 6r ctmt{ur +l s*rfr q r< qfliF{qq ql qRr s +
sred 61 R.i e-ffiq A FSrn, qR 4frq sr*n c1 {rc i if6 f6d t t* c,rffi eTrqwdF t, ci( erEero Et it
3rfir6qsil + tos sft clr+e-{ sqrq-d 6t tS cqts{q efircfiild ai T+ yr€{Fra rsi qr sl{q frS qri fu f{a{I
qr0 6{i 41 vffi +r rer*q-r *-rS

ls. i-r rorrzrzot:{ni s (3ni)l
srsq HFft, tiCfr sfus

MINISTRY OF ET{VIRONMETTANDFORESTS

M)TtrICAIION

New Delhi, Ole 28th February,20l4

S.O. 637@).-In exercise ofthe powcrs conferred by seclion 23 ofthe Environment (Protection) Act, 1986 (29 of
1986), the Ccnkal Covemment hereby delegates the powe6 vested in it under section 5 of the said Act to all the State and
Union Territory Environment lmpact Assessment Authorities (Hercinafter referred to as the said Authorities) constituted
by the Central Govemmeot under sub-section (3) of section 3 of EnvirotuBent (Protection) Act. 1986. to issue show cause
notice to project proponents in ca-se of violation oI the conditions of the envioronment clearances issucd by the said
Authorities to projects or activities wilhin thcir jurisdiction afld lo issue directions to thc said project proponents for
keeping such environment cleamnces in abeyance or witidrawing them, ifrequiEd, fo. violations, subject to the condition
that the Central Govemment may rcvoke such delegations of powers or may itselfinvoke the provisions of section 5 ofthe
said Act, if in the oPinion ofthe Central Covemmcnt such a Course of action is necessary in the public interest.

lNo.J-l l0l 3rl20131A. G)l

AJAY TYAGI, Jt. Secy.
g:ocI/:(ll.l rlr

RLCI). \0. l). L,-l-10(}]ID
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THE CAZETrE OF INDIA: F-xTRAORDINAR)' ll'".Rr tl Srr.3(ii)l

arfuEa-{r

dffi, za qc*fr, zor
Er.qr. 538(st).-ddq qr+n, qqlcrq tsrelol) slifrqq, 1986 ( 1986 6129) al qm rs * qo-c (6) Er{l r(m

yrffi 6r v+q 6{A Eq rqa ql qRI + !-+fi + feq rqd acr+a ss qR"ft * {aq (3) {3qq t r+6 * src+ gffi@d
sTfir+rfrdr d qri{ ss sFUfr + Rq ( 2 ) { sffid yrftr+lq ql qfir+rt qi qfd-{a 6rfr t, '

{fiuft
FIT qgFF $ftrsrqlsTftr+rt 3{Fr6rft-dt

(]) (2)

qqf{(!r (d{qq) qpfTqq, vger +1urt 3 6l scqlir (3) +
sr*{ +ftc qr;nn 6m rB? tlGq qr sq r@d-d R{ qqlq{ul

{qrqrd ,ltr66-(!I ( ss.{3{ri.s.q. )

ff{qqrqq{q*d

qqiq{q fi q1 4ildq (\,q.d.{(s. ) + ffi criftE Trqffidi
q traa +ri fr<vr+. r< Ei{$fi qr 3Tc{ sqn {q r{ qter6

qci-d{ur *{ T{ F{roq Em qqr-

AfrF-qn vr<fvrd qrqfdq o1 .:rfir+fidl

[s. q- |IoI3/2/20t 3 -3Tr{ \ (3rd)]

e-qq ilFfr, q{affi {t{q

T.IOTIECAflON

New Delhi, the 28th February 2014

S.O. 53t(E).-ln exercise of th€ powers conferrcd by clause (a) of section 19 of the Environment (Protection)

Act, 1986 (29 of t 986), the Ceot al Govemme hercby authorises the Autiority or officer rnentiorEd in column (2) of the

Table hereto for the purpose of the said seation with thejurisdiction mentioned against each ofthem in column (3) of that

Table:

TABLE

S. No. Authoritv/Officer Jurisdiction

(l) (2) (3)

State orUnion Territory level Environment Impact
Assessment Autho.ity (SEIAA) constituted by the

Ceotral Govemment under sub-.section (3) of section

3 ofthe Environment (Protection) Act, 1986.

Whole of State or Union Territory

L Any Dirc.tor, Conservator of Forcsts or Additional
Principal Chief Conservator of Forcsts Posted in
any of the Regional Offices of th€ Ministry of
Environment and Forcsts (MoEF).

Jurisdiction of the Rcgional Ofhce as

de.ided by OE Miristry of
Environment and Forests

[No. ,- l l0l 3/2/20 t 3-IA. G)]

AJAY TYAGI, Jt. Secy.

Prinrcd by lh€ Manaser, Govemmcrt of Indi, Press. RinB Road. MayaPun, hncw Dclhi_llo0
and Publish.d by th. Conlmllcr oI Publi.alioas. Dclhi_l10054.

(3)

t.

1.
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1Frq {. *.q{.- 33oo4a9 REGD. No. O. L.-330O4,ts9

ffi
E[T-T

@ke (Dozette of 3ndIo
cc -D t-E-200 42022-23 52 4 t

SRIIEIAI
EXTRAORDINARY

qFr II---q!-< 3---<q-qvs (ii)
PART Il-Section 3-Sub.'section (ii)

cIfudRtTrrfud
PUBLISIIf, D BY ATJTHORITY

{. uesl
No. 17951

a-i ffi, gu-<r<, atc 20,2021t+c ao, ts44
NEW DELHI, WEDNESDAY, APRIL 20, 2022ICHAITRA 30, I944

qqfa-<ur, T{ +( qe-{rg qffi{ riTrfi
qftgl-ir

r{ ffi, zo qfq, zozz

{r.cr. 1886(s).--+{k Tt-dR Tqtfiqr qtr fi Gyr{r } Tffi {arcq t sqtq-{q Girglr)qftftq{, 1986 ff Er{r (3) ff s.r-sRr (1) qt{ sc-Ern (2) t ris 1v1 } arda r<r rfut rr rirr 6'G
gg, wt+<u trren ftEfrvr qft{s-'n, 2006 Grt {st Es+ qErd ff\ 3{A{fir, zooo r-6r.r{r fl,
cn*Enii ft sRc-c r-+,t * ftq E{ cctal"ffq m qrdrffi q-{r+ } ftg, dqr +r.qr.1533(q), drftq
14 ftiiT(, zooo ar<r r+rflm ft tr

fr1tt-;q qqfaqsr sqrqn Ayftur nr&-fisr (qs-tq6Sq fi r-6a yarf q'ft qfi-{ sft yrilfr }
ftq q-qi<lT ri{ft G$ v< F-qr< *<:r1-<rr * ftq rermG-a nft,it +r rfrrr 6G t{ {t;q ffi{ q{
+ntq sftqa-{r, 2996 } fiqFrfi } R\ c-ctc-<ur (Tt{qrsr) qftftcq, i 986 ff ?rru 3 ft sc-ura 1ay }qfi-cft{r.rcrt;

qt( rr;q Tqtfiq (qrqrfr frakq nrft-rrqr + qqtq-rur ri{er {vqi6rr cBqr ii ffi {r{ Em ii
wfu r5r< rrrftqt *< <rq wr rr qqtq-tor {Eft r*<r-it * S;rrq *< qrc<cff frser;r } ftq cftAer
frfu * qreru t gt rc6 t atrera 6t ftq.r irqr t;

*t;tftq rr+n rrcqw{ F{{{ft ffqgRfi + Rq qsi{flT ri{t xfrqr * oi-{ Gi-ftf-d 6.c{r
en-<qq+ qrrsrff t:

elt< qrq ft ar&e t, g{err qrrffi } q-ildxri d-d h mr <rfr+ <en efr< ffqR-6 T{€ t
{"ifufr e-flt q ff qffi 6r {r;ir w{ qt fi {.qifi f,+r w 16r {, Frt:t*+ rcw< rrfrr g{en
Firrit fr mr;r t tgtEqi+rft{ 6c t{.qi6<rctr 3nE{rfiq{nft t;
2770CU2022 (l)
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THE GAZETTE OF INDIA : EXTRAORDINARY IP^RT lI-SLC. 3(ii)l

rra: arq, +'ftq {r(fir{, rqtfiqr ({i1?rtr) frfi, 1986 h ft{q 5 + nq-ftrrq (4) t qrE ckd
Tqt{(ur ({reilr) qftft{q, 1986 (1986 61 29) ft qm 3 4l w-sr<r (1) *r sc-trr(r (2) \ r'js (v) 6r(r
r<< {ft,it fir T+q *-<t gq str fut + ft{q 5 + sq-ft{q (3) t rjs (+1 t iirft{ *E€ + 3Tiqr d
crns rd i qam, @ d qrcc rc+n ff (6rft"{ Tqi{(qr \r{ q-{ {ardq ft qft'q-fir {qiT
6'r.3r. 1533(sr), ilrftq 14 ftilT{, 2996,ft q&qrn i ffifur *r ftitq-r Fffi t qqt(:-

rrraftEq fr--

(1)t-{r4+,sc-+a(iiiT)}sr{tR, ftrRkd <qI ilqan, qck: -

(ii 6) nfrT (w cr atsftT qr grw +{a t tidfur { w @ #fiq ezorc am dqzat dn sdTsrt,
n?fr6 qwrql dfr BruH?aailql l6tw Qfr calf v sM dl @'a frqr rqr€qrnfiq
atffi qr ffi* frwqlfiqMtqfrvqqt*orn alVa M ar dazfv a71 S
frq ql w sftqvdr I qEr atffid (qr-frq n qfui ffi{ { eilr at+attwgdzivCrw-
atffinsn#$l Wirfr d sd hfiq a< cr va?f 's' qM l Fy t frqrr fucr qTqrt

(2) q-ffi+t-
(D q-{ l(q tsrc+,-
(s) kiY (3) t, -

F) rr<-fr+tn e+< q? + ddg ii > 100 {*r-t ura vgr *a' t wm r<, ffifuc rcr wgqr,
aTck:-

ffi * rtrr+ arq rgc eG-c e-q-< Q * diig t >250 Fr srq qEr A-r :

(q) ">150 ffi's-ffs, dsi qt( BTr(tsrqq<, '> 5oo ffi Tfi-6, qi+i fn qsrraqrqt;

(q) kiq (4) t, -

(+) ik-frirot c-<-< i driu + <100 @( qn-{ Tgr e?t rqn qI,

rgf, ffifuctetq(,rTr, qqlE -

zl aftv at7 @ * dziv t afr an ugr h efu +d * qilar qa cg€ afrq @vi ql *
iai{ I <2so d4{ q;rt W eh';

(q) '<150 f i !-ftit, aid' qtr ffirt h Frr{ rr( "<500 t*+e * rA-+, i{c iln qtr< td
qr(t;

(iD T< 1(O +(rqt, -
(s) kiT (3) t, -

(s) fiq dqr (D i,'> 50 t rr{rs, rffi , dd iiR arq-ti * err< .r<'> 1 00 +{n-{rc ffid, qiiE}

*<qr<€qrqt;
(e) rr dw1 1;;1 BIt{ s{t {iift-( cfrfrd +r dc ft{T ing.rr;

(s) kiq(4) t, -

(+) ru rier 11 
q, "<so *rrr*rr r#+, r{+' *< qrr< t sm tr<, "<1oo iiffird rfts, 3{i-F} qt{ qir{

€qrqi+;

(g;rrdw1111q, -

(l) "qt( <5o,oo0 Fre qr<, s-fi-fi qt{ q+ s;r Ac ft;fl qrglr;

(lt) fi'{ (O t ffi<oft it, 't <5o,ooo' {r<, Tft{ *{ q6 6r *q frqr qrgrn; r

2
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lqlrT Ir lq,rc 3(iDl .l{l.n {I T.InrqrI : 3lfiTtrr{st 3

(rr) kilr (5) i', frq drfrr (ii) a crr<, ffifur s;q d@r d(:enR( ilqr qrqrn, 3rqlE -

"(i0 eid?ocfrq g€l n riifur M cMffiBn qr Wiqq ilfiq at q< M t qffii t Rnr Bqr
gtnl";

(iii) {< 1(9 + srct,-

(6,) kiq (3) t, "> so trrrqra'rftqit, ddi ei-r qe-{t } elr{ qr, "> 100 t{rr{rc{ !-fi-sit, siqit *( 3r${i
*rqrqrgm;
(e) kiy (4) t, "<so trn-+ra' nd-fi, q6 3llr qerr h qrn r{, "<100 fu' qmE, sti6i *t qe{( rA
ql\t;

(iv) r< 2(O i qrq+, -

(s) kiy (3) t, ">1" Tfrdt efr{ 3i6 * erm w, ">2.5 .c-ffqit qtr ii6 d rqr qrqrn;

(q) Riy (4) i, '<1" trffii 3rt{ ai6 h src ri, "< 2.s,' trfi-fi *{ qs (a qTqt;

(rr) kilr (5) t,G-qqln i-a t qsm, ffike t-<r sfu:qrR-c frqr qrqrn, q-qiq: -

Ent W di i fia< fut gott qpHt n aw q#Vi qlcrr azt qM *7 +\tw aaq
cftafqTrql n frg frqqv frqr n r1att *frq a< qr oq w< q7, qErffi, frqr< fuqr qrdr
sriQ'n";

(v) r< 2 (q) *qrqi, -

(lF) kiq (3) t,ft{qr{cfrEd5rfrcfr{rqrwr;
(o ki]r (4) i, "<0.5 frftfi AfrS lFr sf,Ir{n- n-fi-d, si6, qr< +{ arF( t sr{ r<, 'qfr qF-e
qftqtor qF:+q-{r, qftEfisrfiyfrqrq1gqn Rqfr{r qr< G qrCri;

(T) kiq (5) t,k{qn t-n h cqrd, ffik( l-<r rer qrqm,

qqk: -

'fi-.r< fud mr+rt {,i{i } sm qft5r ca-r vfffu €-;r< rgr Aa q-r i"*q w< q< E-qn
ftqr qrrr rtm qr qrnRrft, <r,q wr, qi-{ qn*fr iit + ftq ft{lrn fr'qr + ir{sr<t.;

(vi) rr< 7 (si) + Hrqt,-

(F) Rirr (3) t,*erft qfrrte;rFil' qrdi* sn q-r*rfr q-i qffi. rrq rd qr(t;

(q) kiv (4) t, ffifud ft:srft-cftqrqrgrn, qqk: -

'tS Emrr q|:iM, ffi EEr{ qBqt ft {Fqft-d t, fr qrFrFrn ecc}q +. RC tr,'

ts,r. f. qrtq 3-22l10/2o22qr{S. IIn

et. Vfr-ilfqr< erqffi", €Ts qFr-{

ftwur: nr vftqfir rrrcc * rrqr*, srrrfiq,T, rrr.r , Eis lll, sc-ris (iD, €qr 66.r.qr. 1533(q), fffts
14 ftiiT{, 2006 ar{r ffirf4Fd ff rr{ fi-d|t ofilqfir {@r sr.GTr. 1807(q), ilftq 12 qf{,
2022 dr<r Biftq d.{il?rn ftqr rrqr qr 

r
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THE GAZETTE OF INDIA : EXTRAORDINARY IP^Rr II SEC. 3(ii)]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGI]

NOTIFICATION

New Delhi, the 20th 4p ,2022

S.O. 1886(E).-WHEREAS, the C€ntral Govemment in the erstwhile Ministry of Environmcnt
and Forests, in exercise of its powers under sub-section (l) and clause (v) of sub-section (2) of section (3)
ofthe Environment (Protection) Act, 1986 has published the Environment lmpact Assessment Notification,
2006 (hereinafter refened to as the EIA Notification, 2006), vide number S.O.1533 (E), dated the 14th

September, 2006 for mandating prior environmental cleannce for certain category of proj ects;

And whereas, thc State Environment lmpact Assessment Authorities (SEIAAS) have been

constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for
implementation of th€ EIA Notification, 2006 at State leyel for exercising delegated powers to consider and
grant Environmental Clearance (EC) for all proposals under Cat€gory B;

And whereas, the SEIAAs have gained substantial experience over the past fifteen years in the EC
appraisal process and the process at the State level has also been made completely online through the
PARIVESH portal for efficient and transparent disposal of EC proposals;

And whereas, the Central Government deems it necessary to fiuther decentralise the EC process for
facilitating clearances at State level;

Ald whereas, as on date, category 'B' projects, relatin8 to national defence and stategic
importance with significant element of security involvement are also being appraised at the State level

which, the Cenhal Govemment deems it necessary to be appraised centrally taking into account national

security concerns;

Now, therefore, in exercise ofthe powers conferred by sub-section (1) and clause (v) ofsub-section
(2) of section 3 ofthe Eovironment (Protection) Act, 1986 (29 of 1986),read with sub-rule(4) ofrule 5 of
the Environm€nt (Protection) Rules, 1986, the Central Government, after having disp€nsed with the

requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, hereby

makes the following further amendments in the notification of the Govemment of lndia, in the erstwhile

Ministry of Environment and Forests, number S.O. 1533 (E), dated the l4th September, 2006, namely:-

ln the said notification,-

(1) in paragraph 4, for sub-paragraph (iii a), the foltowing shalt be substituted, namely:-

(iii a) Such Category 'B' projects, relating to the National defence or slrategic or security importance or
those as notilied by the Central Goyernment on accoufi of erigencies such as pandemics, natural disasters

or to promote enyironmentally /riendly actiyities under National Programmes or Schemes or Missions or
such projects which are inordinately deloyetl beyond the stipulated timeline as laid down in this
nofirtcation and also meet the citeria as laid down in this regard lrom time to tine, shall be considered at
the Ceatral level as Category 'B' projects;

(2) in the Schedule,-

(i) against item l(a),-

(a) in colurn (3),-

(A) for'>100 ha. of mining lease area in respect of non-coal mining lease", the foltowing shall

be substitute4 nam€ly:-

'>250 ha mining lease area in respect ofmajor mineral mining lease other than coal";

(B) for the symbol, figures and letten'> 150 ha", the symbol, figures and letters'> 500 ha'
shall be substituted;

(b) in column (4),-

(A) for "< 100 ha of mining lease area in respect of non-coal minc [ease", the following shall be

substituted, namely:-

"All mining lease arca in respect of minor mineral mining leases and 5 250 ha mining lcase area

in respect of major mineral mining lease other than coal";

4
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(B) for the symbols, figures and lettcrs ': 150 ha", the symbols, figures and letters "< 500 ha"
shall be substituted;

(ii) against item l(c),

(a) in column (3),-

(A) in serial number (i), for the symbols, figures and lefters'2 50 MW', the s)rmbols,
figues and letters ">100 MW" shall be substituted;

(B) serial number (ii) and the entries relating thereto shall be omitted;

(b) in column (4),-

(A) in serial number (i), for the symbol, figures and letters ' < 50 MW", the symbot, figures
and lettels '< 100 MW" shall b€ substituted;

(B) in serial number (ii),-

(I) the word, symbol and figures "and < 50,000 ha." shall be omitted;

([) in point (c) in the table, the wor4 symbol and figures'to < 50,000" shall be
omitted;

(c) in column (5), after serial number (ii), the following serial number shall be inserted,
namely:-

"(iii) Irigatior projects involving lnter-State issues shall be appraised at Cental level without
change in category.";

(iii) against item l(d),-

(a) in colurm (3), for the symbols, figures and letters "2 50 MW', the symbols, figures and lofters
'2100 MW" shatl be substituted;

(b) in column (4), for the s)rmbol, figures and letters "< 50 MW", the symbol, figures and letters
"< l0O MW' sha[ be substituted;

(iv) against item 2(a),-

(a) in col.'mn (3), for the symbols and figure'21", the synbols and figures .2 2.5" shall be
substituted;

(b) in column (4), for the symbols and figure "<1", the symbols and figures..< 2.5" shall be
substituted;

(c) in column (5), after the existing paragraph, the fotlowing paragraph shall be inserted, namely:-

"lntegrated coal mining projects with washeries located within mining lease area shall continue to
be consideled at Central level or State level, as the case may be, as per the extant threshold for coal
mining projects.";

(v) against ilem 2 (b),-

(a) in coluurn (3), the existing entries shall be omitted;

(b) in cotumn (4), for the s)mcbol, figures, words and lefters ,< 0.5 million TpA tbroughput", the
words "All mineral beneficiation projects irrespective of the procedure for beqeficiation" shall be
substituted;

(c) in column (5), aftcr the cxisting paragraph, thc foltowing pamgaph shall bc inscrtcd, namcly:-

"IDtegrated mining projects with beneficiation plants located within mining lease area shall
continue to be considcred at Ccntml levcl or Statc lcvel, as thc casc may be, as per thc cxtant
tkeshold for mining projects.";

(vi) against item 7 (a),-

(a) io column (3), for the words "All projecrs", the words ,,All new projects" shall be subsrituteq

5
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(b) in column (4), the following shall be inserte4 namely:-

"All expansions projccts, including aintrips, which are for commcrcial usc.".

IF. No. IA3-22l10/2022-IA.III]

Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Note: The principal notilication was published in the Gazette oflndia, Exrraordinary, Pan Il, Scction IIl,
sub-section (ii), vide, number S.O. 1533@), &ted the l4lh September, 2006 and was last amended,
vide, the notification number S.O. 1807(E), dated the lZth April,2022.

Uploaded by Dte. of Printing al Govemment oflndia Press, Ring Road, Mayaputi, New Dethi-l loo6,t
aod Published by tbe Coououcr ofPublications, Delhi-l10054. ix :-
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1.0 INTRODUCTION

The Ministry of Environment Forest & Climate Change formulated the

Sustainable Sand Management Guidelines 2016 which focuses on the
Management of Sand Mining in the Country. But in the recent past, it has

been observed that apart from management and systematic mining
practices there is an urgent need to have a guideline for effective
enforcement of regulatory provision and their monitoring.

Section 23 C of MMDR, Act 1957 empowered the State Government to
make rules for preventing illegal mining, transportation and storage of
minerals. But in the recent past, it has been observed that there was large
number of illegal mining cases in the Country and in some cases, many of
the officers lost their lives while executing their duties for curbing illegal
mining incidence. The illegal and uncontrolled illegal mining leads to loss

of revenue to the State and degradation of the environment.

lndia is developing at a faster pace and much technological advancement
has already been taken place in the surveillance and remote monitoring in
the field of mining. Thus, it is prudent to utilize the technological
advancement for the effective monitoring of the mining activities
particularly sand mining in the country.

Use of latest remote surveillance and lT services helps in effective
monitoring of the sand mining activity in-country and also assist the
government in controlling the illegal mining activity in the country. Thus,

there is a need for an effective policy for monitoring of sand mining in the
Country which can be enforced on the ground. These guidelines focus on
the effective monitoring of the sand mining since from the identification
of sand mineral sources to its dispatch and end-use by consumers and the
general public. Further, the effective monitoring and enforcement require
effo rts from not only Government agencies but also by consumers and the
general public.

Page l2
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It is the responsibility of every citizen of lndia to protect the environment

and effective monitoring can only be possible when all the stakeholders

viz. Central Government, State Government, Leaseholders/M ine Owners,

Distributors, Dealers, Transporters and Consumers (bulk & retail) will

contribute towards sustainable mining, and comply with all the statutory

provisions. lt is felt necessary to identify the minimum requirements across

all geographical region to have a uniform protocol for monitoring and

enforcement of regulatory provision prescribed for sustainable sand and

gravel mining.

This document will serve as a guideline for collection of critical information

for enforcement of the regulatory provision(s) and also highlights the

essential infrastructural requirements necessary for effective monitoring

for Sustainable Sand Mining.

Further, this document is supplemental to the existing "Sustainable Sand

Mining Management Guideline-2016" (SSMG-2016), and these two

guidelines viz. "Enforcement & Monitoring Guidelines for Sand Mining"

(EMGSM-2020) and SSMG-2O'16 shall be read and implemented in sync with

each other. ln case, any ambiguity or variation between the provision of both

these document arises, the provision made in "Enforcement & Monitoring

Guidelines for Sand Mining-2020 "shall prevail.

Page | 3

The document is prepared in consideration of various orders/d irections

issued by Hon'ble NGT in matters pertaining to illegal sand mining and

also based on the reports submitted by expert committees and

investigation teams.
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2.O NEED FOR POLICY GUIDETINES

The Ministry of Environment, Forest & Climate Change (MoEF&CC) published

Environmental lmpact Assessment Notification 1994 which is only applicable
for the Major Minerals more than 5 ha. ln order to cover the minor minerals

also into the preview of ElA, the MoEF&CC issued EIA Notification 2006 for
Major & Minor Mineral more than 5 Ha. The Hon'ble Supreme Court in its
Judgment dated the 27th February 2012 in l.A. No.12- 1 3 of 20 1 1 in Special

Leave Petition (C) No.19628-19629 of 2009, in the matter of Deepak Kumar

etc. Vs. State of Haryana and Others etc. made prior environment clearance

mandatory for mining of minor minerals irrespective of the area of mining
lease. ln order to comply with the judgment of Hon'ble Supreme Court, the
Ministry issued S.O.14l (E) dated 15.01.2016. Further, MoEF&CC published

Sustainable Sand Mining Management Guidelines 2016 for scientific and

sustainable sand mining in the Country. The recommendations for the
management of sustainable sand extraction are the key objective of the
Guidelines. Special emphasis is given on monitoring of the mined out
material, which is key to the success of the environmental management plan.

Use of lT and lT-enabled services for effective monitoring of the quantity of
mined out material and transportation along with process re-engineering has

been made a part of the Guidelines. Guidelines support the fundamental
concept, promote environmental protection, limit negative physiological,
hydrogeological and social impacts underpinning sustainable economic
growth.

The Hon'ble NGT in its order dated 04.09.2018 in O.A.1t3/2018 in the matter
of Sudarsan Das vs. State of West Bengal & Ors. lnter-alia observed that
"There con be no two views thot an effective institutional monitoring
mechonism is required not only at the stoge when Environmentdl
Clearance is gronted but ako at subsequent stages". "The guidelines

focus on the preporotion of District Suruey Report and the Monogement
Plan" ... We ore of the view that oll the sofeguords which are suggested

Page I 4
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in sustoinoble sond mining guidelines os well as notificotion doted

1 5.01.2016 ought to be suupulously followed."...lt is a known foct thot
in spite of the obove-suggested guidelines being in existence, on the

ground level, illegol mining is still going on. The existing mechanism

hos not been successful ond effective in remedying the situation." ..."
Since there is an utter foilure in the current monitoring mechonism

followed by the Stote Boords, SEIAAs and DElAAs, it is required to be

revised for effective monitoring of sond and grovel mining ond a
dedicoted monitoring mechontsm be set up."

The Hon'ble NGT in its order dated 04.09.2018 in O.A.173/2018 in the matter

of Sudarsan Das vs. State of West Bengal & Ors. directed that MoEF8ICC hos

ksued directions from time to time under Section 3 ond 5 of the

Environment (Protedion) Ad, 1986. The MoEFBICC needs to revise its

diredions keeping in mind the following:

c Mining Surveillonce System discussed in poro 23 obove be finolbed in

consultotion with ISRO Hyderabod.

. Sofeguords suggested in Sustainoble Sond Mining Guidelines publbhed

by the MoEFSICC in the yeor 2016.

. Suggestions in the High Power Committee Repoft.

. The requirement of demorcotion of boundories being published in

respect of different leoses in the public domain.

. Need to issue SOP loying down mechonism to evoluote loss to the

ecology ond to recover the cost of restorotion of such domoge from the

legol or illegal miners. Such evoluotion must include the cost of mining

materiol os well os the cost of ecologicol restorotion ond the net present

volue of future ecosystem services forgone.
. Need to set up o dedicoted institutionol mechanism for effective

monitoring of sond ond grovel mining which moy also toke care of mining

done without ony EnvironmentoL Cleoronce os well as mining done in

violation of Environmental Cleorance conditions.

Page | 5
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. The Mining Deportment moy make o provision for keeping opart ot leost

25% of the volue of mined moterioL for the restorotion of the orea offected

by the mining ond olso for compensating the inhabitants offected by the

mining.

One of the conditions of every lease of mine or minerak wouLd be thot

there will be independent environmentoL oudit ot Leost once in a year by

reputed thtd porty entity ond report of such audit be pLaced in the public

domoin.

a

a ln the course of such on environmentoL oudit, a three-member

committee of the locol inhabitants will oko be ossocioted. Composition

of three members committee moy preferobly include ex-servicemen, o

former teacher and former civil servont. The Committee wiLL be

nominated by the District Mogbtrote.

The Hon'ble NGT in its order dated 05.09.2018 in O.A. 4412016 in the
matter of Mushtakeem Vs. MoEF & CC & Ors. lnter-alia observed the
following:

"Para 20. ln Original Application No. 481/2016, the ollegation is that there

is the connivance of the District Adminbtration with the miners and mining

is going in violatton of conditions of Environmentol Clearance. According to

the opplicant, an effective mechonism is required to be evolved so that
illegaL mining does not ploce."

"Pora 22. We proceed to consider the main question proposed for the

considerotion stated earLier hereinobove os to how to ensure the
protection of the environment by checking illegal mining."

Page l6
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"Poro 2j. We hove deolt with the identicol issue reloting to the illegoL sond

mining in the border districts in the Stote of West Bengol ond Odisho in the

order doted 04th September 2018 in Sudorson Dos Vs. Stote of West BengoL

8t Ors., Original Application No. 173 of 2018. We hove directed the

MoEF&CC to revise the guidelines on the subject for on effective mechanism

for sond mining, relevont portions of which are reproduced below: -..."

The Hon'ble NGT in its order dated 10.09.2018 in O.A.304/2015 in the

matter of Jai Singh & Anr.Vs. Union of lndia Ors. inter-alia obserued the

following:

"Pora 6. After disposol of the obove motters, o disturbing event widely

repofted in medio which took ploce on 07th September 2018 hos been

brought to our notice. A DepuE Ranger who tried to stop illegol mining

wos killed by mining mofia ot Moreno in the Stote of M.P.

"Poro 7. The obove disturbing event moy olso be kept in mind by the MoEF,

while considering the issuonce of revised guideLines in light of the iudgment
dated 05th September 2018 (Supro)."

The Hon'ble NGT in its order dated 05.04.2019 in O.A.360/2015 in the

matter of National Green Tribunal Bar Association & Anr.Vs. Union of
lndia & Ors. inter-alia observed the following:

"The 2016 Guidelines need revision in the light of the repoft of High

Powered Committee in September 2016, foilure of Monitoring mechanism

followed by Stote Boards, SEllAs, DEIAAs and MSS system developed by

Ministry of Mines 8t tBM with the ossistance of BISAG ond MAITY ond other

observations quoted in poros 12 to 1 5 obove.

50. As noted eorlier in poras'17,23,27,31 ond 35, Stotes of West Bengol"

Odisho, Gujarat, Karnataka, Moharashtro, Punjob, Horyana and Uttar

Page I 7
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inq Guidelines for Sasd Pliiin.

Prodesh are required to foLLow SSMG, 2016 os may be revised by MoEF&CC

and even other Stotes where iLlegal sond mining is toking ploce.

The Stotes moy review the monitoring mechonism in terms of several
directions of the Tribunol and guideltnes of MoEFEICC.

The internotionol conservotion concern regording naturoL weolth is o
universol demond. Atticle 51(o) subsection (G) of the constitution requires

every citizen of lndio to protect ond improve the noturol environment
including forest, lokes, rivers, wildlife and to hove compossion for the living
creoture.

The Hon'ble Supreme Court in the cose of M.C. Mehto Vs. KomaL Noth
(1997) 1 SCC 388 held thot under Article of lndion Constitution incorporotes

the "Public Trust Doctrine" and os such extents to the protection of alt-
natural resources which includes the protection of fLoro and fauno.

The Hon'ble Supreme Court in the cose of Vellore Citizens WeLfore Forum
Vs. Union of lndia & Ors (1996) held that the precautionory principte is port
of the Environmentol Law in lndio. lt further stoted that onus of proof is on
the octor of the developer/industrialize to show that its octions ore
environmenta lLy benign."

Page l8
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Enibrcement & Monitoring Guidelines for Sand Mining

3.0 OBJECTIVE OF GUIDTINES

a ldentification and Quantification of Mineral Resource and its optimal

utilization.

a To regulate the Sand & Gravel Mining in the Country since its

identification to its final end-use by the consumers and the general

public.

Use of lT-enabled services & latest technologies for surveillance of the

sand mining at each step.

a Reduction in demand & supply gaps.

Setting up the procedure for replenishment study of Sand.

a Post Environmental Clearance Monitoring.

Procedure for Environmental Audit.

a To control the instance of illegal mining.

Page | 9
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4.0 REQUIREMENTS FOR MONITORING & ENFOCEMENT

a) River (riverbed and flood plain),

b) Lakes and reservoirs,

c) Agricultural fields,

d) Coastal / marine sand,

e) Palaeo-channels and

f) Manufactured Sand (M-Sand).

The SSMMG-2016 highlights the identification of the sand mining sources,

replenishment of the River Bed Material (Sand, Boulder, Gravel, Cobble etc.),
preparation of Districts Survey Report, and Standard Environmental

Conditions suitable for sand mining projects.

The necessary requirements to complywith the direction of Hon'ble NGT and
to facilitate effective monitoring and enforcement of regulatory provision for
sand mining in the country are as follows:

ldentification of sand mining sources, its quantification and feasibility
for mining considering various environmental (proximity of protected
area, wetlands, creeks, forest etc.) and other factors such as important
structures, places of archaeological importance, habitation, prohibited
area etc.

ii) The mining lease auctioned by State government as per their Minor
Mineral Concession Rules are granted of Letter of lntent (Lol), but it
has been observed that many of the sites are not suitable w.r.t
environmental aspects. ln most of the cases, the unplanned grant of
mining lease leads to formation of cluster and/or contiguous cluster

Page 110

Sustainable Sand Mining Management Guidelines (SSMMG) 2016 and past

experience suggest that the source of sand in lndia are through

i)
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of small mining leases which sometimes is difficult to regulate and

monitor. ln order to address such issues, more emphasis is required

on the preparation of District Survey Report and its format for

reporting,

iiD Mining Plan is an important document to assist the mine owner to

operate the mine in a scientific manner. States have their own format

for preparation of mining plan and it is observed that recording of the

initial level of mining lease at shorter interval say 25m X 25 m grid

interval is not present.

iv) There is no practice for regular replenishment study to ascertain the

rate of depositing, plan and section needs to be prepared based on

the restrictions provided in letter of intent and provisions of

Sustainable Sand Mining Management Guidelines 2016.

v) Environmental Clearance is a process wherein the regulatory

authorities after considering the potential environment impact of

mining clearance is granted with a set of specific & standard

conditions to carry out mining operations, but often it is observed that

letter of intent is granted for a location which has less potential for

mining and not feasible for environment-friendly mining. This leads to

an unnecessary financial burden on the mine owners and litigations.

Thus, Lol should be preferably granted for those locations which have

the least possibility of an impact on the environment and nearby

habitation.

vi) lt is the responsibility of the mine owner to obtain all the statutory

clearance and comply with the conditions stipulated in the clearance

letter. Mining should be carried out within the mining lease area as per

Page 111
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approved mining plan or mining plan concurred by other regulatory
authorities.

vii) Mining operation also involves transportation of mineral from the
mining area to end-user and its necessary that movement of the
mineral needs to be monitored.

The State Government already have power under section 23c of
MMDR, Act 1957 to make rules for preventing illegal mining,
transportation and storage of minerals. However, there are instances

of illegal mining which shows that there is a need for strengthening
the system of mineral dispatch and its monitoring. This document
provides good practices already under implementation by various
states for regulating the mineral sale, dispatch, storage, transportation
and use.

viii) The river reaches with sand provide the resource and thus it is

necessary to ascertain the rate of replenishment of the mineral.
Regular replenishment study needs to be carried out to keep a balance
between deposition and extraction. This document provides the
procedure to be followed for conducting replenishment study.

ix) Even after all the regulatory procedure and poliry being in place, there
are instances where illegal mining is taking place. There is a need for
regular surveillance of the sand mining reaches. The monitoring
agencies can monitor the sites remotely by using Unmanned Artificial
Vehicles (UAVs)/Drone which is now a viable option. The drone can
also be used for reserves estimation, quantity estimation, land use
monitoring. This document highlights possible use of
lTlSatellite/Drone technology for effective monitoring of sand mining.

Page 112
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4.1 ldentification of possible sand mining sources and preparation of
District Survey Report (DSR)

4.1-1 Preparation of District Survey Report.

"sustainable Sand Mining Guidelines, 2016" issued by MoEF&CC

requires preparation of District Survey Report (DSR), which is an important

initial step before grant of mining lease/Lol. The guidelines emphasize

detailed procedure to be followed for the purpose of identification of areas

of aggradation/ deposition where mining can be allowed and identification

of areas of erosion and proximity to infrastructural structures and installation

where mining should be prohibited. Calculation of annual rate of

replenishment, allowing time for replenishment after mining, identification

of ways of scientific and systematic mining; identifying measures for

protection of environment and ecology and determining measures for

protection of bank erosion, benchmark (BM) with respect to mean Sea Level

(MSL) should be made essential in mining channel reaches (MCR) below

which no mining shall be allowed.

The Hon'ble NGT in its Judgment dated 08.12.2017 in the matter of

Anjani Kumar vs State of Uttar Pradesh & Ors. inter-alia mentioned the

following regarding sand mining in the Uttar Pradesh.

"lt states thot the moin object of preparation of Dbtrict Survey Report is

to ensure identification of oreos of oggrodation/deposition where mining

con be ollowed ond identificotion of areas of erosion ond proximity to

infrastructural structures and instollation where mining should be

prohibited ond colculotion of onnuol rote of replenishment ond allowing

time for replenishment after mining areo. Thus, the environmental

protection requires o strictly reguloted mining in terms of orea, quontity

os well os most impoftantly replenishment thereof."
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"The doto collection ond declored for preporotion of DSR sholL toke

precedence over other doto ond would form the foundotion for providing

mining lease in terms of Appendix- x to the Notificotion dated 15th

Januory 2016 must be prepared by the stotutory authority stoted therein

i.e. DEIAA prior to owarding of permits for corrying on mining activity in

ony part of the Stote of UP."

The Hon'ble High Court of Jharkhand at Ranchi in its orderc dated the
1lth April 2018 and 19th June 2018 in W.P. (PlL) No. 1806 of 2015, in
the matter of Court on its Own Motion Versus the State of Jharkhand &
Others with W.P. (PlL) No. 290 of 2013, in the matter of Hemant Kumar
Shilkarwar Versus the State of Jharkhand & Others, has inter-alia
directed the preparation of District Survey Report for minor minerals other
than Sand and Bajri or delegation of the powers for preparation of format of
District Survey Report of minor minerals other than sand and Bajri to the

State Government and/or District Environment lmpact Assessment Authority
and District Expert Appraisal Committee. To comply with the direction of
Hon'ble High Court the Ministry has issued S.O. 3611(E) dated 25.07.2018,

wherein, the procedure of preparation of DSR is mentioned. But it is felt that
still there is other information that needs to be reported in DSR to make it a
comprehensive DSR.

Therefore, preparation of District Survey Report is a very important step

and sustainable sand mining in any part of the country will depends on the
quality of District Survey Report.

Considering the importance of district survey report, the Ministry of
Environment Forest and climate change, after consultation with experts

dealing with mining-related matters, formulated the following guidelines for
the preparation of comprehensive District Survey Report for sand mining.
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a) District Survey Report for sand mining shall be prepared before the

a uction/e-auction/g ra nt of the mining lease/Letter of lntent (Lol) by

Mining department or department dealing the mining activity in
respective states.

The revenue department of Kerala already conducted river

mapping and sand auditing of around 20 rivers of Kerala which is a good

example wherein the profile of rivers was created at regular intervals and

aggradation/deposition was identified along with water level. ln the

same study, benchmarks were also created at a prominent location at

regular interval for future surveying. Such study helps the mining

departments to identify the source of sand.

Thus, it is proposed that for preparation of district survey report,

the auditing of rivers needs to be carried out. There is already a provision

under MMDR Act 2015 for National Mineral Exploration Trust (MET)

wherein a 2o/o of royalty amount to be deposited in the trust. This fund

is used for mineral exploration in the country. The Sand Auditing is also

a sort of identification of mineral and State Government may request

Central Govt. for proving funds for river auditing. The Central Gow.

(Ministry of Mines) may also explore the possibilities for providing the

funds for river auditing. The other option is that State Govt. may conduct

such studies by its own fund and the same may be recovered from the

leaseholders to whom the mining lease will be allocated.

Page 115

b) The first step is to develop the inventory of the River Bed Material and

Other sand sources in the District. ln order to make the inventory of River

Bed Material, a detailed survey of the district needs to be carried out, to

identify the source of River Bed Material and alternative source of sand

(M-Sand). The source will include rivers, de-siltation of reservoir/dams,

Patta lands/Khatedari Land, M-sand etc.
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c) District Survey Report is to be prepared in such a way that it not only
identifies the mineral-bearing area but also define the mining and no

mining zones considering various environmental and social factors.

d) ldentification of the source of Sand & M-Sand. The sources may be from
Rivers, Lakes, Ponds, Dams, De-silting locations, Patta land/Khtedari

lands. The details in case of Rivers such as [name, length of rivel type
(Perennial or Non-Perennial ), Villages, Tehsil, Districtl, in case of Lakes,

Ponds, Dams, De-silting locations [Name, owned/maintained by (State

Govt./PSU), area, Villages, Tehsil, Districtl in case of Patta land/Khtedari

lands I Owner Name, Sy No, Area, Agricultural/Non-Agricultural,
Villages, Tehsil, Districtl, in case of M-Sand Plant [Owner Name, Sy No,

Area, Quantity/Annum, Villages, Tehsil, Districtl, needs to be recorded

as per format given in Annexure-!.

e) Defining the sources of Sand/M-Sand in the district is the next step for
identification of the potential area of deposition/aggradation wherein

mining lease could be granted. Detailed survey needs to be carried out
for quantification of minerals. The purpose of mining in the river bed is

for channelization of rivers so as to avoid the possibility of flooding and

to maintain the flow of the rivers. For this, the entire river stretch needs

to be surveyed and original ground level (OGL) to be recorded and area

of aggradation/deposition needs to be ascertained by comparing the
level difference between the outside riverbed OGL and water level. Once

the area of aggradation/deposition are identified, then the quantity of
River Bed Material available needs to be calculated. The next step is

channelization of the river bed and for this central %th part of the river,

width needs to be identified on a map. Out of the 3/qth part area, where
there is a deposition/aggradation of the material needs to be identified.
The remaining 1/qth atea needs to be kept as no mining zone for the
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protection of banks. The specific Aravity of the material also needs to be

ascertained by analyzing the sample from a NABL accredited lab. Thus,

the quantity of material available in metric ton needs to be calculated

for mining and no mining zone.

Note: As physical survey with conventional method is time-consuming,

use of unmanned aerial vehicle (UAV) may be explored to carry out the

survey and finalizing the original ground level and for developing a 3D

model of the area.

f) The permanent boundary pillars need to be erected after identification

of an area of aggradation and deposition outside the bank of the river

at a safe location for future surveying. The distance between boundary

pillars on each side of the bank shall not be more than 100 meters.

S) ldentifying the mining and no mining zone shall follow with defining the

area of sensitivity by ascertaining the distance of the mining area from

the protected area, forest, bridges, important structures, habitation etc.

and based on the sensitivity the area needs to be defined in sensitive

and non-sensitive area.

h) Demand and supply of the Riverbed Material through market survey

needs to be carried out. ln addition to this future demand for the next 5

years also needs to be considered.

i) lt is suggested that as far as possible the sensitive areas should be

avoided for mining, unless local safety condition arises. Such deviation

shall be temporary & shall not be a permanent feature.

j) The final area selected for the mining should be then divided into mining

lease as per the requirement of State Government. lt is suggested the

mining lease area should be so selected as to cover the entire deposition

area. Dividing a large area of deposition/aggradation into smaller
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mining leases should be avoided as it leads to loss of mineral and

indirectly promote illegal mining.

k) Cluster situation shall be examined. A cluster is formed when one mining

Iease of homogenous mineral is within 500 meters of the other mining

Iease. ln order to reduce the cluster formation mining lease size should

be defined in such a way that distance between any two clusters

preferably should not be less than 2.5 Km. Mining lease should be

defined in such a way that the total area of the mining leases in a cluster

should not be more than 10 Ha.

l) The number of a contiguous cluster needs to be ascertained. Contiguous

cluster is formed when one cluster is at a distance of 2.5 Km from the
other cluster.

m) The mining outside the riverbed on Patta land/Khatedari land be

granted when there is possibility of replenishment of material. In case,

there is no replenishment then mining lease shall only be granted when
there is no riverbed mining possibility within 5 KM of the Patta

land/Khatedari land. For government projects, mining could be allowed
on Patta land/Khatedari land but the mining should only be done by the
Government agency and material should not be used for sale in the
open market. Cluster situation as mentioned in para k above is also

applicable for the mining in Patta land/Khatedari land.

n) The State Government should define the transportation route from the
mining lease considering the maximum production from the mines as at
this stage the size of mining leases, their location, the quantity of mineral
that can be mined safely etc. is available with the State Government. lt
is suggested that the transportation route should be selected in such a

way that the movement of trucks/tippers/tractors from the villages
having habitation should be avoided. The transportation route so
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selected should be verified by the State Government for its carrying

capacity.

o) Potential site for mining having its impact on the forest, protected area,

habitation, bridges etc, shall be avoided. For this, a sub-divisional

committee may be formed which after the site visit shall decide its

suitability for mining. The list of mining lease after the recommendation

of the Committee needs to be defined in the following format given in

as Annexure-ll. The Sub-Divisional Committee after the site visit shall

make a recommendation on the site for its suitability of mining and also

records the reason for selecting the mining lease in the Patta land. The

details regarding cluster and contiguous cluster needs to be provided

as in Annexure-lll. The details ofthe transportation need to be provided

as in Annexure lV.

p) Public consultation-The Comments of the various stakeholders may be

sought on the list of mining lease to be auctioned. The State

Government shall give an advertisement in the local and national

newspaper for seeking comments of the general public on the list of

mining lease included in the DSR. The DSR should be placed in the public

domain for at least one month from the date of publication of the

advertisement for obtaining comments of the general public. The

comments so received shall be placed before the sub-divisional

committee for active consideration. The final list of sand mining areas

[leases to be granted on riverbed & Patta land/Khatedari land, de-

siltation location (ponds/lakes/dams), M-Sand Plants (alternate source

of sand)l after the public hearing needs to be defined in the final DSR in

the format as per Annexure-V. The details regarding cluster and

contiguous cluster needs to be provided in Annexure-Vl. The details of

the transportation need to be provided in Annexure-Vll.
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The State Government shall issue letter of intent as per procedure laid

down in their Minor Mineral Concession Rules with due consideration of final
district survey report. The State Government shall ensure that all the letter of
intent shall have complete details of the mining lease including geo-
coordinate of the corner points, the involvement of forest land, distance from
the forest land, distance from the protected area, distance from other sites

of archaeological importance, details of the cluster situation etc. The

demarcation of the boundaries of Lol/Lease area shall be placed in public

domain along with Lol/lease deed details.

The LOI should not be granted for mining area falling on both riverbed

and outside riverbed. Therefore, in the same lease, both types of area should
not be included.

The authority responsible for grant of lease for sand mining shall

ensure that annual audit of the sand mining process, production and

compliance of the imposed conditions by regulatory authority
(Environmental clearance or mine plan) shall be one of the essential

condition of the lease agreement. The annual audit report shall be submitted
to the district administration, which shall be put in public domain through
the district website. Any deviation observed shall be appropriately and in-
accordance with applicable law shall be dealt by the concerned authority and

corrective measures shall also be taken to restoration of
ecological/environmental damage, if observed.

4.2 Grant of Letter of lntent to those mining leases which are falling
in potentiat mining zone
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4.3 Mining Plan

The preparation of Mining Plan is also very important. The mining plan

should include the original ground level recorded at an interval not more

than 10M x 10M along & across the length of the river. ln addition to this-

levels, outside the mining lease and bank of the river up to meters needs to

be recorded. ln the mining plan, there should be 3 plates for each year

production & development planning (pre-monsoon, monsoon and post-

monsoon). The time period of monsoon should be defined in the DSR. At the

time of review of the mining plan, the details of the replenishment study

conducted for all the years needs to be included in the mining plan. The

Mining Plan should include the certificate from PCCF on forest land, distance

from the protected area, past production details for mining leases seeking

expansion.

a) Parts of the river reach that experience deposition or aggradation shall

be identified. The Leaseholder/ Environmental Clearance holder may be

allowed to extract the sand and gravel deposit in these locations to

manage aggradation problem.

b) The distance between sites for sand and gravel mining shall depend on

the replenishment rate of the river. Sediment rating curve for the

potential sites shall be developed and checked against the extracted

volumes of sand and gravel.

c) Sand and gravel may be extracted across the entire active channel

during the dry season.
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d) Abandoned stream channels on the terrace and inactive floodplains be

preferred rather than active channels and their deltas and flood plains.

The stream should not be diverted to form the inactive channel.

e) Layers of sand and gravel which could be removed from the river bed

shall depend on the width of the river and replenishment rate of the

river.

0 Sand and gravel shall not be allowed to be extracted where erosion may

occur, such as at the concave bank'

s) Segmentsofthebraidedriversystemshouldbeusedpreferablyfalling
withinthelateralmigrationareaoftheriverregimethatenhancesthe
feasibility of sediment replenishment.

Sandandgravelshallnotbeextracteduptoadistanceoflkilometre(1
km) from major bridges and highways on both sides, or five times (5x)

ofthespan(x)ofabridge/publiccivilstructure(includingwaterintake
points) on up-stream side and ten times (10x) the span of such bridge

on down-stream side, subjected to a minimum of 250 meters on the

upstream side and 500 meters on the downstream side'

h)

i) The sediment sampling should include the bed material and bed

materialloadbefore,duringandaftertheextractionperiod'Developa
sediment rating curve at the upstream end of the potential reach using

the surveyed cross-section. Using the historical or gauged flow rating

curve, determine the suitable period of high flow that can replenish the

extracted volume- Calculate the extraction volume based on the

sediment rating curve and high flow period after determining the

allowable mining dePth.

PaBe 122

36



j) Sand and gravel could be extracted from the downstream of the sand

bar at river bends. Retaining the upstream one to two-thirds of the bar
and riparian vegetation is accepted as a method to promote channel
stability.

k) The flood discharge capacity of the river could be maintained in areas
where there is a significant flood hazard to existing structures or
infrastructure. Sand and graver mining may be ailowed to maintain the
natural flow capacity based on surveyed cross_section history.
Alternatively, off-channer or froodplain extraction is recommended to
allow rivers to replenish the quantity taken out during mining.

l) The Piedmont Zone (Bhabhar area) particurarry in the Himarayan
foothills, where riverbed materiar is mined, this sandy-graveily track
constitutes excerrent conduits and hords the greater potentiar for
groundwater recharge. Mining in such areas should be preferred in
locations selected away from the channel bank stretches.

m) Mining depth should be restricted to 3 meters and distance from the
bank should be Tath or riverwidth and shourd not be ress than 7.5 meters.

n) The borrow area shourd preferabry be rocated on the riverside of the
proposed embankment because they get silted in the course of time.
For low embankmen! Iess than 6 m in height, borrow area should not
be selected within 25 m from the toe/heel of the embankment. ln the
case of the higher embankment, the distance shourd not be ress than 50
m. ln order to obviate the development of flow parallels to the
embankment, crossbars of width eight times the depth of borrow pits
spaced 50 to 60 meter center-to-center shourd be left in the borrow pits.
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o) Demarcation of mining area with pillars and geo-referencing should be

done prior to the start of mining.

p) A buffer distance /un-mined block of 50 meters after every block of 1000

meters over which mining is undertaken or at such distance as may be

the directed/prescribed by the regulatory authority shall be maintained.

q) A buffer distance /unmined block of 50 meters after every block of 1000

meters over which mining is undertaken or at such distance as may be

the directed/prescribed by the regulatory authority shall be maintained.

r) River bed sand mining shall be restricted within the central 3/4th width

of the river/rivulet or 7.5 meters (inward) from river banks but up to 10%

of the width of the river, as the case may be and decided by regulatory

authority while granting environmental clearance in consultation with

irrigation department. Regulating authority while regulating the zone of

river bed mining shall ensure that the objective to minimize the effects

of riverbank erosion and consequential channel migration are achieved

to the extent possible. ln general, the area for removal of minerals shall

not exceed 60% of the mine lease area, and any deviation or relaxation

in this regard shall be adequately supported by the scientific report'

s) Mining Plan for the mining leases(non-government) on agricultural

fields/Patta land shall only be approved if there is a possibility of

replenishment of the mineral or when there is no riverbed mining

possibility within 5 KM of the Patta land/Khatedari land. For government

projects mining could be allowed on Patta land/Khatedari land but the

mining should only be done by the Government agency and material

should not be used for sale in the open market.

Page 124

38



The minerals reserve for river bed area is calculated on the basis of
maximum depth of 3 meters and margins, width and other dimensions

as mentioned in para (s) above. The area multiplied by depth gives the
volume and volume multiplied with bulk density gives the quantity in
Metric Ton. ln case of river bed, mineable material per hectare area

available for actual mining shall not exceed the maximum quantity of
60,000 MT per annum.

4.4 Obtaining Environmenta! & Other Statutory Clearance

The LOI Holder/Lease Holder to obtain Environmental and Other
Statutory Clearances from the concerned authorities as per provision
of applicable laws.

4.5 Baseline date before Commencement of Mining Operations

Baseline data in respect of the initial level of mining lease in the interval
not more than 25 X 25 meters shall be collected for record by
leaseholder. The level of river bed upstream and downstream up to 100
meters also needs to be recorded. The area outside the mining
lease/river bank (if lease boundary coincides with mining lease) up to
100 meters from both the banks/mining lease needs to surveyed for

4.6

initial level.

Additiona! measures where project proponent is selected by a
bidding

ln those states where sand plots are auctioned to the highest bidder,
the following is suggested:
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are received for certain plots where legal mining is done, and bids for
certain other plots don't elicit any response. Sand from these un_
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auctioned plots is then excavated using the same machinery deployed

for the excavation of adjacent plot which might have been auctioned

off. lt is not easily possible for the field machinery to prevent such

illegal activities. This may be prevented by having plot of larger size.

plots are large in size as possible are identified for auction. Care may

be taken to ensure that no continuous stretch of plot in the river bed

is divided for auction. A continuous stretch of plot shall be preferred

for auction, and the attempt may not be made to auction it off in
pieces.
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5.0 REPLENISHMENTSTUDY

The need for replenishment study for river bed sand is required in order

to nullify the adverse impacts arising due to excessing sand extraction.

Mining within or near riverbed has a direct impact on the stream's physical

cha racteristics, such as channel geometry, bed elevation, substratum

composition and stability, in-stream roughness of the bed, flow velocity,

discharge capacity, sediment transport capacity, turbidity, temperature etc.

Alteration or modification of the above attributes may cause an impact on

the ecological equilibrium of the riverine regime, disturbance in channel

configuration and flow-paths. This may also cause an adverse impact on in-

stream biota and riparian habitats. lt is assumed that the riparian habitat

disturbance is minimum if the replenishment is equal to excavation for a

given stretch. Therefore, to minimize the adverse impact arising out of sand

mining in a given river stretch, it is imperative to have a study of

replenishment of material during the defined period.

5.1 Generic Structure of Replenishment Study

lnitially replenishment study requires four surveys. The first survey

needs to be carried out in the month of April for recording the level of mining

lease before the monsoon. The second survey is at the time of closing of

mines for monsoon season. This survey will provide the quantity of the

material excavated before the offset of monsoon. The third survey needs to

be carried out after the monsoon to know the quantum of material

deposited/replenished in the mining lease. The fourth survey at the end of

March to know the quantity of material excavated during the financial year.

For the subsequent years, there will be a requirement of only three surveys.

The results of year-wise surveys help the state government to establish the

replenishment rate of the river. Based on the replenishment rate future

auction may be planned.
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The replenishment period may vary on nature of the channel and

season of deposition arising due to variation in the flow. Such period and

season may vary on the geographical and precipitation characteristic of the
region and requires to be defined by the local agencies preferable with the
help of the Central Water Commission and lndian Meteorological
Department. The excavation will, therefore, be limited to estimated
replenishment estimated with consideration of other regulatory provisions.

5.2 Methodology for Replenishment Study

The replenishment estimation is based on a theoretical empirical
formula with the estimation of bedload transport comprising of analytical

models to calculate the replenishment estimation. The iso-pluvial maps of
IMD can be used for estimation of rainfall. Catchment yield is computed
using different standard empirical formulas relevant to the geographical and
channel attributes. eg. Strange's Monsoon runoff curves for runoff
coefficient). Peak flood discharge for the study area can be calculated by

using Dickens, Jarvis and Rational formula at 25, 50 and 100 years return
period. The estimation of bed load transport using Ackers and White
Equation or similar can be made. A simulation model is used with basic data
generated from the field in the pre-study and post-study period (preferably
pre-monsoon and post-monsoon) to estimate the volume of replenished
material. The particle size distribution and bulk density of the deposited
material are required to be assessed from a NABL recognized laboratory.
Considering the bulk density and the volume, the estimation of
replenishment in weight will be calculated after considering safeguards and
stability of the slopes and riverine regime. Some of the common methods
used for field data acquisition for replenishment study
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5.2.1. Physical survey of the field by the conventional method

The conventional survey technical using DGPS and other survey tools

are used to define the topography, contours and offsets of the lease

area. The survey should clearly depict the important attributes of the

stretch of the river and its nearby important civil and other feature of
importance. Such information will provide the eligible spatial area for

mining. The contour and the elevation benchmarks will provide the

baseline data for assessing the pre and post-study period scenario.

I.

The changes observed in the elevation in per and post scenario at each

node should be depicted in graphical forms with an appropriate scale

to estimate the area of deposition and erosion. These graphical
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Physical benchmarks are to be fixed at appropriate intervals (preferable

1 in 30 m) and the Reduced Level (RL) shall be validated from a nearby

standard RL. These RL should be engraved on a steel plate (Bench Plate)

and shall be fixed and placed at locations which are free from any

damages and are available in pre and post-study period. The bench

plates shall be available for use during the mining period as reference

for all mining activity. Reference pillar may also be used in place of

Bench Plates with visible and readable demarcation on the ground as

common reference points to control the topographic survey and

mining activity.

Baseline data on elevation status for a grid of 10 m x 10 m is preferred

to have accuracy in the assessment. lt is expected that two consecutive

cross-sections in longitudinal and lateral direction should not be more

than 10-meter distance apart, however, the regulatory authority may

fix these intervals depending on the geographical and site-specific

conditions, only and after providing the scientific reason for such

deviation.

t
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presentations should depict the active channel regime and the flow
bed elevation with other important features required to be considered
for estimation of the mining area. The area of deposition and erosion

shall be calculated for each cross-section after giving due regard to the
stability and safety of active channel banks, and other features of
importance. The elevation level shall be in reference to the nearest

bench-plates established for the purpose.

The levels (MSL & RL) of the corner point of each grid should be

identifiable and safety barriers (Non-Mining) demarcated as restricted
in consensus with Mineral Concession Rules of respective State, and

the provision mentioned in this Sustainable Sand Mining Management
Guidelines.

The database should be structured in a tabulated form clearly depicting
the nomenclature of the section lines, latitude and longitude of the
starting point, chain-age and respective levels of all the points taken
on that section line.

Net area sha ll be derived after the summation of the area of deposition
minus area of erosion for each cross-section. The volume will be

estimated by multiplying the distance between two cross-sections with
the average of net area of these two consecutive cross-sections.

One sample per 900 square meters (30 m x 30 m) shall be preferred
sample density for assessment of bulk density for estimation of
deposition rate. Care should be taken that the sample for assessment
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A clear identification is required to be highlighted between grids under
mineable and grids under the non-mineable area. These baseline data
(pre and post) be subjected to stimulation with the help of data mine
software to derive at the replenishment area and corresponding
volume and estimated weight.
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of bulk density is taken from the deposition zone and not from erosion.

However, depending on the site condition, river morphology and

geographical condition, sample density may be adjusted. Reason for

such deviation shall be appropriately highlighted in the report with

supporting scientific data.

5.2.2. Use of UAV/Drone and other image data processing

techniques

With the development in image data processing tools and its accuracy

acceptability, Drone/UAV fitted with the advance camera are used for survey

purposes. Such technology has promising potential in the survey of sand

mining zones due to its fast and reliable output deliveries. The survey is

conducted using a set of instruments and compatible software to utilized the

properly referenced data for depicting the topography of the study area.

lnstrument calibration and software compatibility and its validation with the

ground data are an essential requirement for using this technique.

The details of the instruments their limitation and software used shall be

demonstrated in the form of the accuracy assessment report, through a

chapter in the replenishment study report. Other details to be incorporated

in the report with regard to the study using such imaginary techniques shall

highlight the followings:

a) Flight Planning: - The lease co-ordinates and the flight plan devised to

capture the front and side overlap percentages for in each flight in

reference to global coordinates (Kml or SHP file) system. The software

used for the purpose and its details along with limitations with basic

analytical assumptions.

b) Block file generation: - This operation concerns the selection of the

sensor model and the definition of block properties, the addition of
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imagery to the block file, marking of GCPs, generation of tie points and

refining of the model.

c) tnterior orientation: - The interior orientation of the stereo pair rational
polynomial coefficients (RPC) used, which should be bundled with the
scenes. RPCs are coefficient, which is used by photogrammetric software

to represent the ground to-image viewing geometry.

d) Exterior orientation: For exterior orientation, ground control points

shall be used, which are collected from the DGPS survey.

e) Aero Triangulation: - A critical phase in photogrammetric mapping is

to rectify the satellite imagery at an appropriate tract on the surface of
the earth. This is accomplished by collecting horizontal and vertical data

[GCP's] to ascertain the spatial location of a number of features that are

visible and measurable on the aerial images - this process is often called

control bridging, which refers to passing horizontal and vertical
information from one aerial image to the next.

0 Ortho Generation: - After running the above steps; the software shall

automatically generate orthorectified imagery.

S) DTM extraction: For extraction of DTM, Generated point cloud data
classified manually to extract bare earth.

5.2.3 Accuracy Assessment of Aerial Data:

To check the accuracy of DTM generated by Aerial data, few points are
selected and compared with on-site by using DGPS instrument for the
ground-truthing purpose. lt is preferred to do ground-truthing at minimum
5 locations spread evenly across the lease area. The readings from the DGpS

instrument are then compared with the Drone data for accuracy assessment
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5.2.4 Replenishment study shall have the details of

o List of instruments

o List of sofilvare

. Establishment of Benchmark by putting No. of pillar points and various

Ground Control Points (GCP) at the site.

. Ground Control Points (GCP) Collection: - Various GCPs were observed

by using DGPS for Permanent Benchmarks and for control points.

. The summary of the elevation data from each section's profile based

on the post-monsoon the survey should have mentioned in the table

form.

o The detail of post-monsoon survey data in the tabular form shall be

. The detailed comparison of both pre-monsoon and post-monsoon

elevation data shall be attached

. Cross-sectional depiction of deposition and erosion for each section in

pre and post-deposition season shall be given supported by relevant

field study data and plan.
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purpose. A comparative chart will be prepared in comparison of Data related

to ground-truthinq (by DGPS) and from Drone. Such accuracy assessment

report shall a chapter of the replenishment study.
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6.0 ENFORCEMENT

6.1 Mining Operation:

The mining operations should be strictly carried out in accordance with
the approved mining plan and after complying with all the conditions
stipulated in Environmental & Other Statutory Clearance. Mine owner shall

follow the operational procedure (for sale, dispatch, storage, reserve

reconciliation and transportation) as may be defined by the concerned state

government in its monitoring guidelines. Mine owner should comply with
the recommendation and suggestion made by the High Power Committee

as applicable.

6.2 Post Environment Clearnace Monitoring:

It's the responsibility of the EC Holder to comply with the
Environmental Clearance conditions and upload the six-monthly EC

compliance report on the website of the Ministry. For the category, 'A' mines
(>'t00 Ha individual & cluster) Regional Office of the MoEF&CC are entrusted

to carry out EC Monitoring and for the Category 'B' Mines by SEIAA. The

monitoring shall be carried out as per the procedure/schedule suggested by

MoEF&CC from time to time. MOEF&CC vide its notification S.O. 637(E)

dated 28.02.2014 has delegated the power to State/Union Territory
Environmental lmpact Assessment Authority to issue show cause notice to
project proponent in case of violation of Conditions of Environmental

Clearance issued by the said authority and to issue direction for keeping the
said EC in abeyance or withdrawing it. Thus, for category'B' (0 to 100 Ha)

projects SEIAAs are responsible for EC monitoring.

The Hon'ble NGT in its order dated 04.09.2018 in O.A. 173/2018 in the
matter of Sudarsan Das vs. State of West Bengal & Ors. lnter-alia directed
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that "One of the conditions of every leose of mine or mineroLs would be that

there will be independent environmentoL oudit ot Least once in o yeor by

reputed third porty entity ond report of such oudit be placed in the pubLic

domoin. ln the course of such on environmentol audit, o three-member

committee of the local inhabitonts wiLl oko be ossocioted. Composition of three

member's committee moy preferobly include ex-servicemen, o former teocher

ond former civil servont. The Committee will be nominated by the Dktrid
Mogistrote.

The gazette notification on environmental audit has been issued by the

Ministry of Environment and Forests on March 13, 1992 (amended vide

notification GSR 386 (E) dated April 22, 1993). This notification applies to

every person carrying on an industry, operation or process requiring consent

to operate under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 (6 of 1974i. or under section 21 of the Air (Prevention and

Control of Pollution) Act, 1981 ('14 of 1981), or both, or authorization under

the Hazardous Waste (Management and Handling) Rules, 1989, issued under

the Envlronment (Protection) Act, 1986 (29 of 1986). The notification requires

that an Environmental Statement for the financial year ending the 31st March

be submitted.to the concerned State Pollution Control Board, on or before

the 30th September of the same year.

It is suggested that NABET Accredited consultant may be engaged for
Environment Audit and during the course of the audit, a three-member

committee nominated by District Magistrate shall be associated.
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6.4 Monitoring of Sale & Purchase of Sand:

5.4.1 ln order to curb illegal mining it is very necessary that the general

public is aware of the legal source of sand and RBM suppliers. The

Ministry of Mines issued Sond Mining Fromework 2018 wherein it has

proposed two mechanisms for the online sale of sand depending on

whether there is a free market for sand in the State or the prices are

regulated by the Government.

Poro 1.2.12.2 Under the morket model

ln the cose of the market model, olL the Lessees/ certified deoLers in the

Stote should register themseLves on the online portol/ mobile opp. For

regbtering, the lessee/ ceftified dealer will hove to enter the detoils of its
concession/ stockyord, location, the quantity of sond expected on a
weekly bosis, as per the approved mining plan. Once registered, the

online portol,/ opp will disploy the nome of the reach/ stockyord ond sond

couLd be booked by the consumer from those leases/ stockyards ond

prices up to the delivery level. Further, the lessee/ ceftified deoler needs

to regularly update the sond ovaiLable in the reoch/ stockyard, ond they

con decide the price ot which they wont to sell their sond. Anyone who

wishes to purchose sand in the Stote will have the following options for
buying:

1. Mobile opp

2. Online portol

3. Customer care/ telephone call

4. Licensed traders

The consumer needs to register on the portal and log in using his/her
credentiak (Aodhar card based only). After logging in, the portol will
dispLoy the entire list of reoches/ stockyords olong with the quantity of
sand avoilable in those reaches/ stockyords ond the quality ond price of
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sond. The consumer con filter/ sort the reoches/ stockyards bosed on

such porometers os locotion, quolity ond price, and book from the Leose/

stockyord he/she wishes to. The consumer should olso hove the option

to purchose the sand by ordering ot customer core. ALso, stockyords

shouLd be made around oll the mojor consumption hubs in the Stote

bosed on their estimoted demond.

Poro 1.2.12.3 Controlled morket prices

ln cose the prices ore reguloted by the State Government, the onLy

difference from the previous model is thot the price of sand ot the river

reoch/ stockyard shall be uniform ocross the Stote/ district bosed on the

quolity ond tronspottotion leod. A consumer ofter logging in moy choose

the reoch/ stockyord from which he/she wishes to purchose the sond. The

poyment for booking the sond in both the coses should be mode on the

portoU opp so that proper occounting of the sole of sond con be

maintoined by the Government. Also, stockyords shouLd be mode oround

oll the mojor consumption hubs in the Stote bosed on their estimated

demond.

It is suggested that the State Government should develop an online

portal for sale and purchase of Sand & RBM. ln addition to this State

Government shall decide on the model viz. Under market model or Controlled

morket prtces or both to be adopted for their respective States. The State

Government shall accordingly modify their Minor Mineral Concession Rules

within 6 months of publication of these guidelines. lt is suggested that the

controlled price model is more effective in controlling illegal sand mining.

Because if the State Government is the only agency to provide the sand in

the State, then price and supply of sand can be controlled more effectively.

There will be no confusion in the consumers about legality of the purchase

as the only source of sand provider is the State Government through its

network of registered stockiest, retailers and transporters. The consu mers
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can fill the online request, pay the amount, select the transporter and give its

feedback after the receipt of the sand. The transportation can also be

controlled as the tippers used for transportation is registered tippers with

GPS facility, the transportation route is well defined for easy monitoring,
control over overloading of tippers, control over spillage of mineral etc. The

State Govt. shall also make provision for penalizing the persons /agency
buying the sand and RBM from the illegal sources.

6.4.2 The Ministry of Mines in its Sand Mining Framework also mentioned

the following different level of monitoring:

Pora 1.2.13.1 Level 1- Reoch/ Stockyord level monitoring

For monitoring of the octive reoches:

b. The lease boundary should be demarcoted with geo-coordinates or geo-

fenced to ensure thot sand extraction is going on only within the permitted

oreo.

De-costing from river beds should be monitored on o regular basis to keep

a trock of excavoted quantity.

c.

e

d. After every tvvo yeors, o mandotory oudit of the quantity ertrocted ond
quantity permitted aLong with the replenishment rate.

Mandatory e-pass/ e-permit should be mode ovailable at reach level for
tronsportotion of any sand by any GPS enobled vehicle with the provision

of entering the vehicle number of the sand corrying vehicle ond expected

delivery address ond customer nome/ mobile number. Also, provision

should be mode ovoiLoble for stockyords/ stockiest of sond. ln the case of
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nominotion bosed (controlled pricing) business model, the morgin of
privote stockist should be copped over o fixed percentoge of notified prices.

f. At the stockyord, the stock supervisor should verify the outhenticity of
online poyment receipt before issuing the transit poss. The looding of sond

shouLd be monitored electronicolly ond alL tronsponing vehicles should

poss through an electronicaLly monitored weighbridge- g- Realtime data

coptu re for tro nsportotion

Pora 1.2.13.2 Level 2 - Transpoftation monitoring

To make tronsportotion monitoring effective ond usefuL oll the sond

corrying vehicles (troctors/ trucks) should be registered with the deportment

ond GPS equipment should be instaLLed in all the sond corrying vehicles.

Weighbridges with CCTV should be instolled at oll the stockyords, octive

reoches to osceftain the exoct quantity of sand being transported in the vehicle.

Check posts with CCTV comeros should be established neor all mojor

consumption centres to check if aLl the transpofting vehicles ore carrying o

voLid tronsport permit. The tronsport permit generoted shouLd contain the

security features mentioned under section 5.11 so thot one permit connot be

re-used by generoting photocopies of the permit.

Para 1.2.13.i

consumer

Level 3 End consumer monitoring/ bulk

For end consumer monitoring, a customer grievonce redressal center

should be estoblished to enquire obout the grievonces foced by the sond

consumers. The telephone number of the coll center should be advertised so

thot it reaches the general public through which anyone in the Stote con

register his/her comploin reloted to the sand, be it in terms of price or ony other

grievance. Additionally, profiles of customers shouLd be anolyzed such os the

delivery of sond at the same address, usage pottern and its comparison with

the estimated usoge, os mentioned in purpose, etc. Further, surprise checking
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should be conducted by the district level committee stoff os per instructions of
the monitoring ogency.

Paro 1.2.13.4 Level 4 - lndirect monitoring

lndirect monitoring con be done by determining sand consumption

through the quontum of cement sales in the Stote, os the sole of cement is

quite orgonbed ond dota is eosiLy ovoiloble ot the State level ond dktrict leveLs

for the same. From district-wise cement consumption, the further trend of sond
consumption con be derived. Any onomolies in the sond consumption/demand
con be onolyzed fufther.

Note: The obove monitoring mechonism is just o suggestion ond the Stotes

may visit Andhro Prodesh and Telangono to study the monitoring mechanism

in greoter detoil.

It is suggested that State Government may consult with concern
department of State of Telangana and Tamil Nadu to have better
understanding on their experience and knowledge in adopting best sand

mining enforcement provisions and monitoring practices and frame their
own regulatory regime and monitoring framework. The framework of
monitoring should essential include online sale & purchase of River Bed

Material/ Auction of leases, Sand from rivers and other sources, online
monitoring of excavation, storage and transportation of mineral for control
of illegal mining.

The respective State Governments shall develop the online Sale &
Purchase System after defining the model viz. Under market model or
Controlled market prices model. The level of monitoring needs to be defined
and guidelines need to be finalized by the respective State Governments as

per their requirement with due consideration of suggestive guideline in this
document. These all measure will help in curbing illegal mining.
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7.0 Recommendations of High Power Committee:

A high power committee (HPC) was constituted by Hon'ble National Green

Tribunal to assess the status of illegal mining the stretch of River Yamuna,

under the chairmanship of Secretary, Ministry of Environment Forest &
Climate Change. The committee after exhaustive field survey and interaction

with stakeholders and having surprise visits submitted a comprehensive

report on river sand mining along with certain recommendations on

enforcement requirements and monitoring essentials. The same is provided

in the following section for consideration of monitoring / regulatory

authority to adopt applicable provisions in their monitoring framework and

also to ensure that the infrastructural requirements recommended by the

HPC are put in use at all locations including the lease area.

Project Proponent must ensure that following security features are

included in the Transport Permission/Permits (TP) so that

duplicate/fraudulent/forged TPs for transport, not accounted for in the

lT-based system, is not possible.:

(a) Printed on lndian Bank Association (lBA) approved
(b) Magnetic lnk Character Recognition Code (MICR) paper;

(c) Unique Barcode;

(d) Unique Quick Response Code (QR);

(e) Fugitive lnk Background;

(0 lnvisible lnk Mark;

(S) Void Pantograph;

(h) Watermark.

t.

7.1 Recommendations of High Power Committee (HPC)

The following recommendation of the High Power Committee shall be

considered while framing the monitoring mechanism by the State

Government.
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ll.

tv.

Project Proponent must ensure that CCTV camera, Personal Computer
(PC) or laptop, lnternet Connection, Power Back up, access control of
mine lease site; and arrangement for weight or approximation of weight
of mined out mineral on basis of volume of the trailer of vehicle used at
mine lease site are available.

The PP has to enter the destination, distance between plot and

destination, vehicle number etc in the system. After scanning, unique bar

code number, invoice date time and validity date-time are generated by

the software which gets printed individually on each TP Validity of Tp is

calculated based on the distance between plot and destination. After
validity time is over the TP stands invalid.

The officers involved in monitoring should be provided with mobile
application and/or bar code scanners using which the TP can be checked

anywhere on road. As soon as the bar or QR code on TP gets scanned

through using the mobile application and/or scanner or vehicle number
is entered into the application or sent by SMS to a predefined number,
all details of TP such as plot details, vehicle details, validity time, etc.

should be fetched from the server. This means if anything is re-written
on TP and attempt is made to reuse the same, it can be traced
immediately. Various reports can be generated using the system
showing daily lifting reports and user performance report. This way the
vehicles carrying sand can be tracked from source to destination.

The facility to fetch details using mobile app, website and SMS may be
made available to the general public as well. Howevel they shall not be
allowed to stop the vehicles to check the transportation. The only option
that they should have is to check vehicle numbers of the passing vehicle
in the mobile app or SMS for the validity of the pass. The only result that
should be available to them should be if the vehicle carrying sand has a
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viii. The system shall enable the Authorities to develop a periodic report on

different parameters like daily lifting report, vehicle log/ history, lifting

against allocation, and total lifting. The system can be used to generate

auto mails/SMS. This will enable the District Collector / Magistrate and

other authorities to get all the relevant details and will enable the

authority to block the scanning facility of any site found to be indulged

in irregularity. Whenever any authority intercepts any vehicle

transporting illegal sand, it shall get registered on the server and shall

be mandatory for the officer to fill in the report on action taken. Every

intercepted vehicle should be tracked.

tx. It is necessary to prevent any trucVvehicle from transporting sand out

of the identified plot bypassing the strong lT enabled system. Therefore,

at each of the sand plot, the following additional measures should be

taken.

valid permit at the relevant point of time or not. lf the citizen finds that

the vehicle doesn't have such a permit, as ascertained from mobile app

or website or SMS, he should alert local authorities, who shall then take

further action as per the law.

vi. ln case, the vehicle break-down, the validity of Transport Permit or

Receipt shall be extended by sending SMS by the driver in specific

format to report the breakdown of the vehicle. The server will register

this information and register the breakdown. The State can also establish

a call center, which can register breakdowns of such vehicles and extend

the validity period. The subsequent restart of the vehicle also should be

similarly reported to the server/call center.

vii. The route of the vehicle from source to destination shall be tracked

through the system using checkpoints, Radio-frequency identification

(RFID) tags, and Global Positioning System (GPS) tracking.
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Enforcement & irtonitoring Guidelines for Sand i,1tning

(a)There shall be one entry and exit point provided for trucks/vehicles.

The said entry point should have facilities as mentioned above. ln case,

it is necessary to have more than one entry/exit points, all such points

shall have checkpoints with facilities as mentioned above. AII other
possible ways of entry/exit should be closed using barriers like

compound, trench, etc. AII provisions shall be made to not make it
possible for any vehicle to enter or exit without entry into the

computerized system.

(b)All such points should have24X7 CCW coverage, the footage ofwhich

should be made available online to the district administration. ln cases,

where sufficient internet bandwidth is not available, it may be

deposited with the district administration on a weekly basis. lf possible,

the entry/exit points should have boom barriers which will record the

vehicles entering and exiting the plot.

Page 144

58



8.0 GENERAT APPROACH TO SUSTA]NABIE SAND MINING

8.1 Pre-requisite for starting sand mining operation

i) All district to prepare a comprehensive mining plan for the district as

per the provision of District Survey Report. These reports shall be put

on the website of District Administration. No mining shall be allowed

in the area which has not been identified in the comprehensive mining

plan of the District.

ii) Replenishment study should be conducted on regular basis.

iiD All potential rivers mining zone/area shall be identified and put for

auction with proper geo-tagged details by the auctioning authority

concerned.

iv) The latitude and longitude of each mining lease shall be clearly

mentioned in Letter of lntent issued to the potential mine lease. Such

information shall be provided on the website of the district

administration.

v) The provision of these guidelines shall be considered while identifying

the potential stretches /locations and boundaries of the leases for the

minable area.

vi) The Lol holder shall seek Environmental Clearance as per the provision

of EIA Notification, and the regulatory authority shall ensure that the

provision suggested in "Sustainable Sand Mining & Management

2016" and in this documents, as applicable are part of the clearance

conditions.

vii) There shall be no river bed mining operation allowed in monsoon
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period. The period as defined by IMD Nagpur for each state shall be

adhered with.

viii) The monitoring infrastructures including weighbridge and adequate

fencing of the lease area, CCTV, Transport permits, etc, as suggested in

this document shall be ensured in order to reduce unrecorded

dispatch.

ix) Regular monitoring of mined minerals and its transportation and

storage shall be ensured and all information shall be captured at
centralized database so that easy tracking of illegal material can be

done.

x) Annual audit of each mining lease shall be carried out wherein three
independent member of repute, nominated by District administration

shall also participate.

8.2 Mining of Sand from Agricultural Fields

This practice is prevalent in Haryana; to ensure that mining from
outside doesn't affect rivers, no mining is permitted in an area up to a width
of 100 meters from the active edge of embankments or distance prescribed

by lrrigation department whichever is critical. The top layer of soil varying
between 1 and 2 meters is removed and stacked separately and thereafter
the sand deposit which maybe 10-15 meter deep is mined. After removing
the sand layer up to a maximum depth of 09 meters or the maximum
mineable minerals, as permitted by competent authority. The topsoil stacked
is spread out on the field and the same is brought under the cultivation.
Though the level of this land (mined out area) is lowered to the depth of the
excavation and in initial years of cultivation the productivity is low, but the
productivity of the fields improves with continued cultivation and addition of
organic manure in the field. ln Haryana, some leases are of large area
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2

(ranging from 1000 hectare to 2000 hectare) and agricultural fields and river

bed both are included in the same lease for mining.

The following recommendations should be kept in mind for mining in

such leases:

1. Mining of sand in such mine leases will require environment clearance.

The lease should be of sand mining either from the agricultural field or

river. ln the same lease, both types of area should not be included.

The sand mining from the agricultural field is being done in Haryana

for a long time and it can be done in a more sustainable manner

without adverse impact on agricultural productivity if proper

environmental safeguards are taken.

The slope of mining area adjacent to agricultural fields should be

proper (preferably 45 degree) and adequate gap (minimum 10 feet) be

left from adjacent agricultural field to avoid erosion and scouring.

Permission may also be granted by competent authority (District

administration) for excavation of sand/Soil from agricultural fields, after due

diligence of this prevailing condition in order to avoid any unacceptable

impact on the environment and nearby livelihood from agriculture provided

such objective of such excavation mining of Soil/Sand in limited increase the

productivity of sand agricultural field.
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The provision for sand mining in agricultural field may be permitted,

whenever replenishment of sand occurs due to natural phenomena.
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9.0 MONITORING MECHANISM

9.1 lllegal Mining

Para 128. The simple reoson for not occepting thb interpretotion is that RuLe

2(ii-o) of the MCR wos inserted by o notificotion doted 26th JuLy

2012 while we ore concerned with on eorlier period. Thot oport, os

mentioned obove, the holder of a mining leose is required to

odhere to the terms of the mining scheme, the mining pLon ond

the mining leose as well os the stotutes such os the EPA, the FCA,

the Woter (Prevention ond Control of Pollution) Ad, 1974 and the

Air (Prevention and Control of Pollution) Act, 1981. lf ony mining

operotion is conducted in violotion of any of these requirements,

then that mining operotion is ilLegol or unlawfuL Any ertradion of
o minerol through an illegol or unlavvful mining operotion wouLd

become illegaLly or unlavvfuLly extraded mineral."

ln view of above Judgement, any mining activities which are not

governed under the provision of Environment (Protection) Act, 1985, The

Water (Prevention & Control of Pollution Act, 1974, The Air (Prevention &
Control of Pollution) Act, 1981, Forest Conservation Act-1980, Wildlife

Protection Act - 1972, shall be considered as illegal mining within the

provision of section 21(5) of Mines and Minerals (Development &
Regulation) Act, 1957 (MMDR Act) and the concerned authority shall take

necessary action within the provision of MMDR Act.
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The Hon'ble Supreme Court in its Judgment dated 2.08.2017 in W.P 114 of
2014 in the matter of Common Cause Vs Union of lndia & Ors, inter-alia

passed the following:

As per the provision of 23(C) of MMDR Act, the State Government is

empowered to make rules for preventing illegal mining, and transportation
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& storage of lllegal minerals. All such mining which qualifies under illegal,

shall be dealt with in the provision of MMDR Act by the concern authorities.

State Pollution Control Board (SPCB) is the nodal authority in the State

for dealing with cases related to pollution or environment management

coming under the purview of the Water (Prevention and Control of Pollution)

Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981 and the

Environment Protection Act 1986. SPCB shall initiate appropriate action

under the provision of these acts for non-compliance of violation of the

provisions.

9.2 Environmental Damage due to illegal mining

The environmental damages incurred or resulting due to illegal mining

shall be assessed by a committee constituted by District Administration

having expertise from relevant fields, and also having independent

representation of locals and State Pollution Control Board. Guidelines for

assessment of ecological damages prescribed by the State Government or

Concerned Pollution Control Boards or any other authority shall be

applicable and compensation as fixed shall be paid by the project proponent,

in light of Hon'ble National Green Tribunal orders.

9.3 Monitoring of Mining near lnter-district or inter-state boundary

There are situations where bifurcated river becomes district boundaries or

state boundaries in such situation it is difficult to assess the mining potential,

or to have close monitoring and enforcement of the regulatory provision.

Such challenges have been identified and dealt with in SSMG-2016. However,

in the absence of any standardized procedure, the monitoring has not been

effectively practiced. This has been highlighted by the High Power

Committee constituted by NGT in the matter pertaining to illegal mining.
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The districts/state sharing the boundary shall constitute the combined

task force for monitoring of mined materials, mining activity and also should

actively participate in the preparation of DSR by providing appropriate
inputs. ln such cases, the draft DSR so prepared shall be put up for public

consultation in both the districts through respective district administration

website.

The task force shall meet every quarter to reconcile the data collected

during the period and identify any gapl lapses based on the outcome of such

meeting. The respective district shall take action/ corrective measures. Effort

shall be made for real-time data sharing between both the district.

The task -force shall include essentially the representative of respective

districts from the mining department, transport department, regional office
of SPCB concerned and a reputed citizen nominated by district
administration. The Taskforce shall be headed by officer not less than ADM

rank and quarterly outcome shall be submitted to District administration.

ln addition to the above, there is a need for strict surveillance,
particularly at night. The State of Gujarat has already initiated a program

called'Trinetro'for night surveillance by using night-vision drones to control
illegal mining incidents. This program is giving satisfactory results. Such type
of system may also be developed by each State within a reasonable time.

A typical standard operating procedure for assessing illegal mining by
the committee constituted shall, but not limited to, include the steps given
in the following table. However, the process of assessing can be modified
based on site-specific conditions and any deviation shall be recorded in the
report with proper justification.
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Step 1 The assessment team should collect the information and

documents prescribed in the Pre-Requisite section.

Step 2 The assessment team should verify the applicability/validity of

statutes under EPA-1986, Airand WaterAct, MMDR 1957, State

Mines and Mineral Rules, etc.

Step 3 Field visit should be conducted for identification of mining

lease area (in hectare) and boundary pillar constructed to

indicate the same.

Step 4 With the help of GPS instrument, the team should assess the

area where any extraction or mining have been carried out on

the day of visit and calculate the mined-out area in a hectare.

Step 5

Step 6 The team should verify the Ground / Surface Level (in meter

above MSL) of at least 04 highest points in or around the area

where mining has been done. The Ground/surface level will

then be computed based on averaging of 04 highest points

verified by the team.

Step 7 With the help of Depth Measurement kit or any depth

measuring instruments, the depth should be measured for at

least 04 points in the mined-out area.

For computing, the depth, averaging of the value obtained at

04 points should be done.

Step 8 Verification of compliance conditions of Environmental

Clearance and Consent to operate, mining methodology under

Mining Plan

Step 9 ldentification of vulnerable impacts observed on the field and

non-compliance of conditions of Environmental Clearance and

Consent to Operate.
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lf available, the team may avail the use of latest satellite images

for calculating the total mined out area.
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Step 10 Field Survey for identification, monitoring and verification of
ecological species based on the information available and

documents mentioned in the Pre-requisite section.

Step 11 Preparation of inventory of machinery used/observed on the
field (optional)

Step"l2 Preparation of inventory of hydraulic structures observed on

the field (optional)

Step 13 Water sampling for assessment of water quality including

physical and biological parameters. (optional)

Step 14 Reconciliation collation of data/information and compilation to
maintain violation.

Step 15 ldentification of restoration plan and computation of cost of
the restoration plan.

A uniform monitoring mechanism is required to assess the regulatory
provision in quantitative terms, with robust institutional and legalframework.
Based on past experience and suggestions available, the following
requirements are suggested for defining a mechanism for monitoring of
mining activities which will help in identification of mining which is operating
either illegally or are violating the regulatory provisions. Some suggestion
will facilitate direct or indirect information to help in such an assessment.

1. All precaution shall be taken to ensure that the water stream flows
unhindered and process of Natural river meandering doesn't get
affected due to mining activity.

River mining from outside shall not affect rivers, no mining shall be
permitted in an area up to a width of 100 meters from the active edge

of embankments or distance prescribed by the lrrigation department.
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3 The mining from the area outside river bed shall be permitted subject

to the condition that a safety margin of two meters (2 m) shall be

maintained above the groundwater table while undertaking mining and

no mining operation shall be permissible below this level unless specific

permission is obtained from the Competent Authority. Further, the

mining should not exceed nine-meter (9 m) at any point in time.

Survey shall be carried out for identifying the stretches having habitation

of freshwater turtles or turtle nesting zones. Similarly, stretches shall be

identified for other species of significant importance to the river eco-

system. Such stretch with adequate buffer distance shall be declared as

no-mining zone and no mining shall be permitted. The regulatory

authority as defined for granting Environmental Clearance, while

considering the application of issuance of ToR and/or EC for the

adjacent block (to non-mining zone) of mining shalltake due precaution

and impose requisite conditions to safeguard the interest of such

species of importance.

District administration shall provide detailed information on its website

about the sand mines in its district for public information, with an

objective to extend all information in public domain so that the citizens

are aware of the mining activities and can also report to the district

administration on any deviation observed. Appropriate feedback and its

redressal mechanism shall also be made operational. The details shall

include, but not limited to, lease area, geo-coordinates of lease area and

mineable area, transport routes, permitted capacity, regulatory

conditions for operation including mining, environmental and social

commitments etc.
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6

7

A website needs to be maintain to track the movement of centralised

sand mining and a Centralised server system should be made to manage

the data related to sand mining across lndia.

The mineral concession holders shall maintain electronic weighbridges

at the appropriate location identified by the district mining officer, in
order to ensure that all mined minerals from that particular mine are

accounted for before the material is dispatched from the mine. The

weighing bridge shall have the provision of CCTV camera and all

dispatch from the mine shall be accounted for.

The mineral movement shall be monitored and controlled through the

use of transit permit with security features like printing on IBA approved

MICR papers, Unique barlQR, fugitive ink background, invisible ink mark,

void pantographs and watermarks papers orthrough use of RFID tagged

transit permits and lT /lT-enabled services. Such monitoring system shall

be created and made operationalised by State Mining department and

district level mining officer shall be responsible for ensuring that all legal

and operational mines are connected and providing the requisite

information on the system. Regular check and associated report shall be

submitted to DLTF and uploaded on the website.

State Government shall constitute a District Level Task Force (DLTF)

under the Chairmanship of Deputy Commissioner/District

Magistrate/Collector with Superintendents of Police and other related

senior functionaries (District Forest Officer, District transport officer,

Regional officer- SPCBs, Senior Officer of lrrigation Department, District

Mining Officer) with one/two independent member nominated by the

Commissioner concerned. The independent member shall be retired
government officials/teacher or ex-serviceman or ex-judiciary member.

o

9
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The DLTF shall keep regular watch over the mining activities and

movement of minerals in the district. The DLTF shall have its regular

meeting, preferably every month to reconcile the information from the

mining activity, and other observations made during the month and take

appropriate corrective and remedial action, which may include a

recommendation for revoking mining lease or environmental clearance.

The DLTF may constitute an independent committee of the expert to
assess the environmental or ecological damage caused due to illegal

mining and recommend recovery of environmental compensation from

the miner's concern. The recommendation may also include action

under the provision of E(P) Act, 1986.

10. The area not identified for mining due to restriction or otherwise are

also to be monitored on a regular basis by the DLTF. Any observations

of mining activity from the restricted area shall be reported and

corrective measures shall be initiated on an urgent basis by the DLTF.

1 1 . The dispatch routes shall be defined in the Environmental Clearance and

shall be avoided through densely habituated area and the increase in

the number of vehicle movement on the road shall be in agreement with

the IRC guidelines / carrying capacity of the road. The alternate and

dedicated route shall be explored and preferred for movement of
mining to avoid inconvenience to the local habitat. The mining

production capacity, by volume,/weight, shall be governed by total

permissible dispatch calculated based on the carrying capacity of
dispatch link roads and accordingly, the production should be regulated.

'12. The movement of minerals shall be reconciled with the data collected

from the mines and various Naka/check posts. Other measures may also

include a general survey of the potential mineable area in the district
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14. The district administration shall compile the information from their
district of the permitted and legal mined out minerals and other details
and share such information and intelligence with the officials of the
adjoining district (lnter orland lntra State) for reconciliation. The

information shall include the area of operation, permissible quantity,
mined out minerals (production) the permitted route etc., and other
observations, especially where the mine lease boundary is congruent
with the district boundary. Such coordination meeting shall be held on
a quarterly basis, alternatively in two district headquarters or any other
site in two districts decided mutually by the District Magistrate.

15. The mining department shall include submission of an annual
environmental audit report as one of the conditlons in the mining lease
agreement. The annual audit for each river bed mining lease shall be
carried out and the audit report shall be uploaded on the website of
district administration. The audit shall be carried out by an independent
team of 3 members nominated by District
Collector/Magistrate/Commissioner comprising of Ex-Serviceman, Ex-

Government officials of repute, professor or person having experience
of mining/environment. The guidelines and method of the audit shall
reflect adequately the monitor-able parameters and output and reflect
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which has not been leased/a uctio ned or permitted for mining due to
regulatory or other reasons.

13. The location and number of check post requirement shall be reviewed

by DLTF on a regular basis so that appropriate changes in

location/number could be made as per the requirement. Such review
shall be carried out on a regular basis for the district on inter-state
boundary or district providing multiple passages between two districts
of different states.
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the compliance status with respect to the conditions imposed by the

regulatory authorities including conditions of Environmental clearance.

16. The in-situ and ex-situ environmental mitigative measures stipulated as

EMP, CE& CSR and other environmental and safety conditions in mines

including the welfare of labours shall properly reflect in the audit report.
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ii. Scanning of Transport Permit or Receipt and Uploading on
Serven

a. Website: Scanning of receipt on mining site can be done through
barcode scanner and computer using the software;

b. Android Application: Scanning on mining site can be done using

Android Application using a smartphone. lt will require internet
availability on SIM card;

c. SMS: Transport Permit or Receipt shall be uploaded on the server even

by sending SMS through mobile. Once Transport Permit or Receipt get
uploaded, a unique invoice code gets generated with its validity period.

l. Proposed working of the system:

The State Mining Department should print the Transport Permit or
Receipt with security features and issue them to the mining leaseholder
through the District Collector. Once these Transport Permits or Receipts

are issued, they would be uploaded on the server against that mine lease

area. Each receipt should be preferable with pre-fixed quantity, so the
total quantity gets determined for the receipts issued. When the

Paee | 58

9.5 Suggestive additional requirements are

i. The requirement at the Mine Lease Site:

a. Small Size Plot (Up to 5 hectares): Android Based Smart Phone.

b. Large Size Plots (More than 5 hectares): CCW camera, Personal

Computer (PC), lnternet Connection, Power Back up.

c. Access control of mine lease site.

d. Arrangement for weight or approximation of the weight of mined out
mineral on the basis of the volume of the trailer of vehicle used.
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Transport Permit or Receipt barcode gets scanned and invoice is

generated, that particular barcode gets used and its validity time is

recorded on the server. So all the details of transporting of mined out

material can be captured on the server and the Transport Permit or

Receipt cannot be reused.

iv. Checking On Route:

The staff deployed for the purpose of checking of vehicles carrying

mined mineral should be in a position to check the validity of Transport

Permit or Receipt by scanning them using the website, Android Application

and SMS.

v. Breakdown of Vehicle:

ln case the vehicle break-down, the validity of Transport Permit or

Receipt shall be extended by sending SMS by the driver in specific format

to report the breakdown of the vehicle. The server will register this

information and register the breakdown. The State can also establish a call

center, which can register breakdowns of such vehicles and extend the

validity period. The subsequent restart of the vehicle also should be

similarly reported to the server or call center.

vi. Tracking of Vehicles:

The route of the vehicle from source to destination can be tracked

through the system using checkpoints, RFID Tags, and GPS tracking.
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v . Alerts or Report Generation and Action Review:

The system will enable the authorities to develop a periodic report

on different parameters like daily lifting report, vehicle log or history, lifting

against allocation, and total lifting. The system can be used to generate

auto mails or SMS. This will enable the District Collector or District

Magistrate to get all the relevant details and shall enable the authority to
block the scanning facility of any site found to be indulged in irregularity.

Whenever any authority intercepts any vehicle transporting illegal sand, it

shall get registered on the server and shall be mandatory for the officer to
fill in the report on action taken. Every intercepted vehicle shall be tracked.

The monitoring of mined out mineral, environmental clearance

conditions and enforcement of Environment Management Plan will be

ensured by the regulatory authority and the State Pollution Control Board

or Committee. The monitoring arrangements envisaged above shall be put

in place. The monitoring of enforcement of environmental clearance

conditions shall be done by the Central Pollution Control Board, Ministry
of Environment, Forest and Climate Change and the agenry nominated by

the Ministry for the purpose.

Some of the State has followed the SSMMG-2016 and has also

improvised or customized on the provisions given therein, and are

successfully in operation. Salient provision adopted at different stages of
sand mining in the state of Tamil Nadu is given as Annexure Vlll.
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9.6 Actions against illegal excavation and transport

Solapur district administration in Maharashtra had adopted a multi-pronged

strategy to penalize the persons involved in illegal excavation and transport

which resulted in a significant increase in revenue earned by the state.

Following rules and procedures as mentioned in these guidelines will add to

the costs of PP. Those involved in illegal activities are not required to bear

these costs and this will make their supply in the market cheaper (though

illegal). This will put the players running their business by following rules and

procedures laid down by the government to disadvantage as far as the

selling price is considered. Therefore, it is necessary to come down heavily

on those involved in illegal excavation/transport, so that there is no incentive

for players to abide by the rules.

The following action may be taken to achieve this deterrence

against illegal business:

1. The action should be taken under all legal options available

simultaneously. Thus, after identifying the case of illegal excavation,

storage and/or transport of minor minerals (including sand), fine should

be levied as per the land revenue laws/code(s) of the state. ln addition,

FIR should be lodged in the police station under relevant sections of law

including sec 379 lPC. ln addition, action under the Motor Vehicle Act,

1989 and relevant rules should initiate to cancel/suspend the driving

license of the driver and permit of the vehicle. Further, action should be

initiated under provisions in the lncome Tax Act, 1961 for unaccounted

income and under the Central Goods and Services Act,2017 for non-

payment of GST. (Earlier this was done under the state act pertaining to

Value Added Tax/Sales Tax). Habitual offenders should also be taken up

under local state laws for externment and/or preventive action. lt is

clarified that as per law,-it is possible to take all actions under various laws
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simultaneously for one offence. What is prohibited in law is an action

under the same law for the same act more than once.

2. The action should be taken against all persons responsible. Often, there is

a tendency to penalize only the drivers of the vehicles. The mafia of illegal

mining and transport is much bigger and drivers are only one part of the
system. lt is necessary to identify all those involved in the offence. lt is

usually not possible to reach the place of excavation without creating a
motorable pathway up to the same through land which may be private

land. Such role of such landowners needs to be looked into for each

offence and proceeded against simultaneously. Further, the role of vehicle

owners needs to be probed. Role of the person who allowed his land to
be used for illegal excavation and storage should also be examined. Lastly,

the person who purchases such sand should also be probed. The legal

proceedings stated above needs to be initiated against all of these
together. An attempt should be made to fix the financial responsibility in
joint and several ways so that recovery is easier.

3. There may be discretion available in law about the extent of the penalty

to be levied. lf such discretion is very wide, then it is advisable that
guidelines may be laid down to reduce such discretion in law for levying
penalties. For example, in Maharashtra, Land Revenue Code, fine of any

amount of penalty up to thrice the value of the sand can be levied. Solapur
district administration had instructed Tahsildars and SDMs not to use

discretion and levy the fine of three times the value. Availability of
discretion makes junior level functionaries susceptible to pressures and it
may also lead to corrupt practices.

4. lt is emphasized that actions, as stated above, are most important to
ensure that the lT-based system works. lf these exemplary actions are not
taken against everyone, it shall create a strong disincentive to those
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involved in legal excavation and transportation. For lT-based (or any

other) legal system to work, it is necessary to ensure that illegal system

stops working altogether.
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An nexu re- |

Details of Sand/M-Sand Sources

a) Rivers:

b) De-Siltation Location: (Lakes/Ponds/Dams etc.)

c) Patta Lands/Khatedari Land:

d) M-Sand Plants:

Note: For inclusion of M-Sand Plant/Patta Land in DSR the plant/landowners

need to submit the request to the Mining Department with complete details.

lnclusion in DSR does not give them the right to operate the M-Sand

Plant/Sand Mining lease.

River

Plant

Name/M-Sand Total Stretch of River (in KM) Type of River (Perennial or

Non-Perennial )

Name of
Reservoir/Dams

Maintain/Controlled

by State Govt./PSU

etc.

Location District Te hsil Village Size(Ha)

Owner Sy. No Area (Ha) District Te hsil Village Agricultural

Land

(Yes/No)

Pla nt

Name

Owner District Tehsil Village Geo-

location
Quantity
Tonnes/Annum
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Annexu re-l I

List of Potential Mining Leases (existing & proposed)

Rivers

Patta Lands/Khatedari Land: (existing & proposed)

De-Siltation Location: (Lakes/Ponds/Dams etc.) (Existing &
proposed)

M-Sand Plants:( existing & proposed)

River

Details

Lease

Details

Area

(in

Ha)

Distance (in

KM) from

PA/BR(WC/

Distance

from

Forest

Area (in

KM)

Mining

leases

within

500

meters

(if yes

cluster

area)

Total

excavation

in Tonnes

/Annum
considering

digging

depth max

as 3 met€rs

Mineral to be

mined

Existing /
Proposed

Owner Sy.

No

Area District Tehsil Village Total

Reserve

(MT)

Total

Mineral

to be

mined

(Mr)

Existing

/Proposed

II
Name of
Reservoi

r /Dams

Maintain

/Controlle
d by State

GoVt./PSU

etc.

Distric

t
Tehsi

I

Villag

e

Size

(Ha

)

Quantit

vMr/
Year

Existing

/Propose
d

Plant

Nam

e

Owne

r

Distric

t
Tehsi

I

Villag

e

Quantity

Tonnes,/Annu

m

Existing/Propose

d
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(Sand/ Balri/

RBM etc.)

Locatio

n

[-T--
Geo-

locatio

n
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Annexure-l ll
Cluster & Contiguous Cluster details
Clusters:

Contiguous Clusters:

River

Name

Cluster

No.

Lease No Location

(Riverbed

Patta

Land)

Village Area (in

Ha)

Total

Excavation

CIon)

Total

Mineral

Excavation

(Ton)

River

Name

Contiguous

Cluster No.

Cluster

No

Number

of
leases

in the

cluster

Location

(Riverbed

Patta

Land)

Distance

between

clusters

Village Area

of

Cluster

( Ha)

Total

Mineral

Excavation

Oon)
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Annexure-lV

Transportation Routes for individual leases and leases in Cluster

Lea

se

No

Transporta

tion Route

No

Numb

er of
tipper

s lday
of
lease

Numb

er of

tipper

s /day
of all

the

lease

on

route

Leng

th of
Rout

e in

KM

Type

of

Road

(Black

Toppe

d/
unpav

ed)

Recommend

ation for road

(Black

Topped/

unpaved)

The road

will be

Construc

ted by

Govt/

Lease

Owner

Route

Map

&
Locati

on

Clust

er

No

Transporta

tion Route

No

Num

ber of
tipper

s /day
of
cluste

r

Num

ber of
tipper

s /day
of all

the

cluste

rs on

route

Leng

th of
Rout

ein
KM

Type

of
Road

(Black

Toppe

d/
unpav

ed)

Recommend

ation tor
road(Black

Topped/

unpaved)

The road

will be

Construc

ted by

Govt/Lea

se

Owner

Route

Map

&
Locati

on
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River

Details

Lease

Details

Area

(in

Ha)

Distance (in

KM) from

PNBWWC/

Distance

from

Forest

Area (in

KM)

Mining

leases

within

500

meters

(if yes

cluster

area)

Total

excavation

in (MT/Yo

(Mine

depth max

as3m)

Mineral to be

mined

(Sand/BajrilRBI/

etc.)

Existing

/Proposed

Annexu re-V
Final List of Potential Mining Leases (existing & proposed)

Rivers

Patta Lands/Khatedari Land: existi & ro ed)

De-Siltation Location: (Lakes/Ponds/Dams etc.) (Existing &
ro sed)

M-Sand Plants :( existing & proposed)

Owner Sy.

No

Area District Tehsil Village Total

Reserve

(Mr)

Total

Mineral

to be

mined

(MT)

Existing

/Proposed

Name of
Reservoir/

Dams

Maintain/
Controlled

by State

Govt./PSU

etc.

Location Distt. Tehsil Village Size(Ha) Quantity
MTAear

Existing/

Proposed

Plant

Name

Owner District Tehsil Village Geo-

location
Quantity

MT/Annum

Existing/Proposed
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Annexure-V!

Final List of Cluster & Contiguous Cluster

Clusters:

Contiguous Clusterc:

River

Name

Cluster

No.

Lease No Location

(Riverbed

Patta

Land)

Village Area (in

Ha)

Total

Excavation

(Ton)

Total

Mineral

Excavation

(Ton)

Total

Mineral

Excavati

on

(Ton)

Numb

er of
leases

in the

cluster

Location

(Riverbed

/PaIIa
Land)

Distance

betvveen

clusters

Villa

9e

Area

Cluster

Ha)

of
(in

River

Name

Conti

9UOUS

Cluste

r No.

Cluste

rNo

III III
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Annexu re-Vll

Final Transportation Routes for individua! leases and leases in Cluster

Lease

No

Transp

ortatio

n Route

No

Number

of

tippers

/day ol
lease

Number

of tippers

/day ol all

the lease

on route

Length

of
Route

in KM

Type of
Road

(Black

Topped/

unpaved)

Recomm

endation

lor
road(Blac

k

Topped/

unpaved)

The road

will be

Construct

ed by

GoWLea

se Owner

Route

Map &
Locati

on

I I
Cluste

rNo
Transp

ortatio

n

Route

No

Numbe

rol
tippers

/day of
cluster

Number

of
tippers

/day of
all the

clusters

on route

Lengt

hof
Route

in KM

Type of
Road

(Black

Topped/

unpaved

)

Recomm

endation

for

road(Bla

ck

Topped/

unpaved

)

The road

will be

Construc

ted by

GoWLe

ase

Owner

Route

Map

&
Locati

on

I
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Annexure Vlll

Salient provision for sand mining in the state of Tami! Nadu

STEPS TO BE FOLLOWED BEFORE EXECUTION:

The state as a policy should endeavor to have single authority/agenol

responsible for all river sand mining in the state with an objective to ease

the gap in demand and supply and accordingly, take necessary

measures including planning, monitoring of mined material and its
transport, and to curb illegal mining and sale of materials.

The prospective site for sand quarry may be identified based on the

availability of adequate sand deposits along the river beds, which

hinders the free flow of water and results in flooding during monsoon

seasons. Emphasis may be given to such quarry sites which is more

viable for replenishment.

a

A detailed study may be conducted by engaging expert from reputed

lnstitutions to identify prospective sand reaches, assessment of the

impact of sand quarrying on the Ground Water Table and water

availability, conduct bore log details and study the social and

environmental aspects. The generic requirement for replenishment

study is to be followed.

Once the site is identified for prospective sand quarry site based on the

detailed replenishment study, the concerned department shall submit

the proposal with the geo-tagged boundary of the proposed mining

Precise Area Proposal to the District Collector for approval.

A joint inspection may be carried out by the RDO/Sub-Collector,

Assistant/Deputy Director,

a
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a

Executive Engineel TWAD Board and the PWD officials to consider the
various factors before giving consent to the proposal.

The RDO concerned along with Revenue officials may verify the revenue

records of the proposed sand quarrying area and give the NOC.

The AD/DD Mines may verify the presence of permanent structures such

as tower line, bridge, monuments if any, in the vicinity of the proposed

mining site as per Tamil Nadu Minor Mineral Concession Rules,1959 ( As

per Rule 36 " there shall be no quarrying of sand in any river bed or
adjoining area or any other area which is located within 500 meter radial

distance from the location of any bridge, water supply system,

infiltration well or pumping installation of any of the local bodies or
Central or State Government Department or the Tamil Nadu Water
Supply and Drainage Board head works or any area identified for
locating water supply schemes by any of the above mentioned
Government Department or other bodies" and " The distance of 50

meter shall be measured in the case of railway, reservoir or canal

horizontally from the outer toe of the bank or the outer edge of the
cutting, as the case may be .... "). Also, the availability of minerals may
be cross verified with the available DSR.

The TWAD officials may verify the drinking water schemes located
nearby the proposed quarry site and the minimum distance required as

per statutory norms.
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Based on the feasibility report of the joint inspection by the Revenue,

Tamil Nadu Water Supply and Drainage Board and Mining
officials/experts, the District Collector may give consent for the precise

Area proposal.
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a

a

After getting Precise Area approval, a detailed Mining Plan and sketch

shall be prepared by the Executive Engineer, PWD using the services of

a NABET accredited consultant who holds the pivotal role in the

preparation of mining plan. Due responsibility will be expected on the

concerned consultant in the mining plan preparation taking care of
adhering to all mining rules, existing as on date. The mining plan shall

contain the details of quantity to be excavated, the period of mining,

method of excavation, deployment of required machinery, Environment

Management Plan (EMP), proposed number of laborers to be deployed

and Conceptual Mining Plan, as per Rule 41 of TNMMC Rules 1959. lt is

also the duty of the consultant to give the safe distance of 50 m or tvvice

the bank height from the toe of the riverbank, whichever is higher and

fixing the Geo coordinates for boundaries using DGPS instruments.

The Executive Engineer, PWD shall prepare Form I and Pre-feasibility

report with the help of the consultant and submit to SEIAA for an area

less than 50 Ha. or to the Ministry of Environment and Forest and

Climate Change (MoEF&CC) for the area more than 50 Ha.

The State Expert Appraisal Committee (SEAC) under SEIAA, consisting of

experts from renowned fields such as Mines, Environment, Sociology etc.

shall conduct a site inspection of the proposed sand quarry site and after

intense scrutiny, may recommend the proposal to SEIAA for approval.

a

The concerned Executive Engineer, PWD shall submit the Mining Plan

prepared by the NABET accredited consultant to the concerned

AssistanVDeputy Director, Department of Geology and Mines for

approval, as per Rule 42 of TNMMC 1959. After scrutiny, the

Assistant/Deputy Directol Department of Geology will present the

Mining plan before the State Level Environment lmpact Assessment

Authority (SEIAA) for granting Environmental Clearance.
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a

a The Environmental Clearance shall be informed to the public with basic

details through advertisement in at least two widely circulated local

newspapers with at least one in the vernacular language of the locality,

within 7 days of the receipt of the clearance.

On receipt of the Environmental Clearance, the Executive Engineer, PWD

shall apply for Consent to Establish (CTE), from the Tamil Nadu Pollution

Control Board as per the Air and Water Act, to enter upon the sand

quarry site and commence the preliminary works such as construction

of temporary sheds, bio-toilets, formation of biodegradable road using

sugar cane leaves etc., drilling of bore wells etc. as per the statutory
requirements. After all the preliminary works are completed, the

Executive Engineer, PWD shall apply for the Consent to Operate (CTO)

from the Tamil Nadu Pollution Control Board. Earmarking boundary of
the identified land site through the concrete posts along with red flags

need to be established.

On receipt of the CTO, the Executive Engineel PWD shall request the
consent of the District Collector to commence the quarries. The District

Collector shall request the Taluk Level Task Force comprising of
Tahsildar, lnspector of Police, Officials from the Departments of Geology

and Mining, Transport and Forest, Assistant Engineer, PWD and the
Village Administrative Officer concerned, to verifi7 the compliance of all

preconditions mentioned in the Environmental Clearance and grant
necessary permission to start the functioning of new sand quarries.
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SEIAA shall grant Environmental Clearance for the sand quarry proposal

after analyzing all the statutory provisions and based on the
recommendation of the SEAC.

88



a

!I. STEPS TO BE FOLLOWED DURING EXECUTION:

The mining area must be demarcated at a minimum distance of at least

50 m away from the river embankment on either side. The boundaries

of the quarries may be fixed with reference to the existing survey marks

from the survey fields adjacent to the river. Sand quarrying lease area

shall be demarcated on the ground with pucca stone or concrete pillars

to show the present natural bed level and the depth of mining allowed.

Modern techniques such as drone survey may be adopted to assess the

depth and quantity of the mined area. Boundary pillars shall be erected

at an interval of 50 m each on all four sides of the sand quarry site with

red flags on every pillar and also in site pillars. The levels of shoal height,

river bed height and depth to be excavated up to one meter downwards

shall be marked in the pillars to avoid any deviation from the approved

depth of excavation.

Page | 75

Before the commencement of mining operations, the depth of sand

quarrying needs to be measured accurately using Advanced technology

and new gadgets like Total Stations, Global Positioning System (GPS)

instruments etc. The Total Station and GPS instruments also need to be

calibrated before measurement. Both the traditional and modern

techniques may be infused in the right blend to get an accurate measure

of the depth. A clear contour map (0.25m interval) of the levels within

2Km (one Km U/s and one Km D/s) needs to be prepared and submitted

to both the Project Director, Sand Quarrying Operations and all the

Monitoring Committee members. The depth of sand quarrying shall be

restricted to 1 m from the theoretical/design bed level.

It shall be ensured that no sand quarrying of any type is undertaken with

50m of the distance mentioned in the proposal (whichever is higher)
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a

a

from both the banks of the river to control and avoid erosion of river

banks.

Temporary access roads or Katcha roads shall be formed between the

banks of the river and the mining area with locally available bio-
degradable materials such as sugarcane waste (bagasse), hay, etc.

Proper entry and exit point for the movement of loading vehicles in and

out of the sand quarry site shall be carefully located taking into
consideration the ha bitations/settlements in the area.

To monitor the groundwater level during sand quarrying operations, a

network of existing wells may be established around the sand quarrying

area and new piezometers must be installed at all sand quarry sites.

Monitoring of Ground Water Quality in the vicinity (one Km radius from
the sand quarrying site) shall be carried out once in two months.

Similar to the Baseline studies for data on water, soil and air etc., that is

being done before the sand quarrying operations, the air and water
quality may be checked periodically by Tamil Nadu pollution Control
Board to ensure that no pollution is caused due to Sand Quarrying
Operations. 10. Safety gadgets such as earplugs, goggles, respiratory
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a

Periodic Monitoring (at least four times in a year - pre-monsoon,

Monsoon, Post monsoon and winter) once in each season shall be

carried out by PWD and the data thus collected may be sent regularly
to SEIAA/TNPCB. lf at any stage, it is observed that the groundwater
table is getting depleted due to the mining activity; necessary corrective
measures shall be carried out, which includes immediate stopping of
mining.
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a

a

a

a

devices, luminescent vests etc. may be provided to the workers at the

sand quarry site.

First aid kit with all essentials shall be kept ready at all quarry/depot site,

in case of any emergency.

To prevent air pollution due to the dust during sand quarrying

operations and safeguard the persons in the sand quarry and depot site,

constant water sprinkling on the pathways and dust prone areas may be

done. The sand loaded vehicles are to be covered with a tarpaulin before

moving out of the quarries/depots.

Suitable depots shall be located in the vicinity of the sand quarry site to

facilitate the sale of sand. While selecting the site for depots, it must be

ensured that the site is within 25 km from the sand quarry site and has

an area of around 10-15 Acres with parking facilities and proper entry

and exit for smooth movement of the vehicles. The depot site shall

preferably be a Government poramboke land, foreshore area of tank

bund etc., near an NH/SH/MDR/ODR. ln the absence of any

Government land in the vicinity, private Patta land may be leased out

and rent fixed as per the approved Government rates applicable therein.

Permission must be obtained from the Electricity Board for power supply

to operate the CCW cameras at sand quarry site and depots.

Minimum of two CCTV cameras, one each at the entry and exit point

and one PTZ camera may be installed at all quarries/depots to monitor

illegality if any taking place in the sand quarry/depot.

To ensure uninterrupted seamless live streaming of videos from the

surveillance cameras, a high-speed lnternet Lease Line connection may
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a

a

ra

be made available at all quarries/depots. Arrangements may also be

made for online monitoring of the sand quarrying, Centre for Assessing

Real-Time Sand Mining (CARS) that could be located at the office of the
Project Director in Chennai.

The live streaming of the videos shall be monitored at a Centralised

control room and the data shall be stored in the Server for future
references. A robust Customer Care may also be functional 24 x7 at the
Control Room, to redress the grievance of the public.

Drop gates shall be installed at the entry and exit points of all

q uarries/depots.

Display boards shall be erected in local vernacular language at sand

quarry,/depot site, in the nearest village by which sand transportation
will be carried and at the entrance of the village road from the main

road.

The concerned authority of PWD shall call for e-tender to select the

contractors for loading/raising of sand at the quarry site, transporting
contractors to transport sand from the quarry site to depots and

loading/maintenance contractors at depots.

Sand shall be loaded in the quarries in the PWD tendered GPS fitted
vehicles and online transmit permit shall be issued by the competent
authorities in PWD to the transporting vehicles to transport sand from
the quarry to depots.

On the arrival of the sand shunting vehicles from quarry to the depot,
an online authentication shall be done to confirm the arrival of the
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a

a

appropriate quantity of sand mentioned in the transport permit into the

depot.

The loading of sand from the depots shall be carried out by booking

through the online portal "www.tnsand.in" as done presently. Online

transit passes will also be issued to the loaded vehicles which could be

verified by using an Android app "TNsand lnvestigator".

During operation of the quarries, the PWD officers shall ensure that at

no point in time, the depth of quarry exceeds 1 m depth from the river

bed level and quarrying is done in a uniform manner over the entire

mining area to avoid overexploitation and formation of pits at fixed

places.

Proper registers may be maintained at the entry and exit points of the

sand quarry/depot sites and a Loading Register may be made available

during inspection. An lnspection Register and a Complaint Register may

be made available at the sand quarry/depot site.

The functioning time of quarries/depots shall be from 7.00 AM to 6.00

PM. No sand transporting vehicles to be parked inside the quarry/depot

site during night time.

A copy of the approved mining plan may be kept at the quarry site for

ready reference.

Photographs and sketch showing the pit dimensigns, depth etc. may be

recorded every week and maintained in the sand quarry. The Executive

Engineer, PWD may inspect each sand quarry on a weekly basis and

ensure that mining activities are taking place within the approved

bou ndaries/depth.
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The sand quarrying activity shall be stopped if the entire quantity is

quarried even before the expiry of the sand quarry lease period and the

same shall be mentioned by the PWD authorities.

The Taluk Level Taskforce shall inspect the quarries every fortnight, as

per G.O. (Ms) No. 135 of lndustries Department, dated 13.11.2009 and

record the status of the compliance in the registers maintained at the

sand quarry site.

The Taluk Level Task Force has to submit its inspection report to the
District Level Task Force chaired by the District Collector. The District

Level Task Force has to be convened every month to discuss cases of
illegal quarrying. An Environmentalist from reputed State / Central

lnstitution and a legal expert on environmental matters may be part of
the District Level Task Force. The District Level Task Force shall also

dispose of the petitions on illegal sand quarrying after due enquiry and

scrutiny, and pass orders within a period of two months from the date
of receipt of the complaint. lf any person is aggrieved with the orders
passed by the District Level Task Force, an appeal may be preferred

before the Appellate Forum.

The District Collector shall take necessary steps to strengthen the
existing District and Taluk Level Committees and act on the complaints
received, if any, on illegal sand quarrying and take strict remedial
measures to rectify the same in a time-bound manner. The District Level

Task Force may send its monthly report to the Appellate Forum formed
as per G.O. (Ms) No. 27 of lndustries Dept. dated 17.02.2015.

The Appellate Forum shall hear the appeals filed against the orders
passed by the District Level Task Force. The Appellate Forum comprises

a
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of the Secretaries to Government from lndustries Department, Public

Works Department, Revenue Department, Environment and Forests

Department, Commissioner of Geology and Mining and an Expert from

a reputed Government lnstitution.

The Appellate Forum may convene once in 2 months to deliberate on

the reports from the District Level Task Force and shall dispose of the

appeals made by the petitioners aggrieved with the orders passed by

the District Level Task Force.

Periodical Capacity building and sensitization of PWD officials on the

environmental and legal aspects of sand quarrying may be made

mandatory. Continuous training and awareness programs shall be

scheduled and conducted by llTlAnna University for the PWD staff to

keep themselves aware of the best practices in this field. lt may be

ensured that the enforcement officlals from the Departments of

Revenue, Police, Geology and Mining and Transport in the districts

where quarries are situated are given adequate training and capacity

building on their duties and responsibilities with respect to inspection

of sand quarries and sand transporting vehicles at specified time

intervals.

It is the obligation of the Public Works Department to run the quarry in

an environmentally friendly and ecologically sustainable manner.

The Hon'ble High Court-appointed Monitoring Committee shall inspect

the sand quarries periodically and submit a report to the Hon'ble High

Court.
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No blasting shall be carried out any point in time.
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The PWD should explore/take necessary steps to introduce Mining

Surveillance System (MSS) in line with MSS evolved by the lndian Bureau

of Mines and Bhaskaracharya lnstitute for Space Applications and Geo-

informatics (BISAG).

III. STEPS TO BE FOLLOWED AFTER EXECUTION:

A Judicious mine closure plan may be formulated once the quarry is

closed after exhaustion of the quantity of sand.

Reclamation works may be factored into the contract agreement and

strict monitoring by the PWD officials may be initiated to scrupulously
follow up the mine closure plan.

It may be ensured that the total quantity of sand permitted in the EC

shall not be exceeded in any case.

a After the exhaustion of the quantity of sand, the sheds constructed at
the quarry site may be removed. All the roads and pathways may be

levelled so that there is no obstruction for the normal flow in the river.

All the records/registers may be carefully maintained by the pWD for
future reference.
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